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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION NO. 28/2019

Tanaji Balasaheb Gambhire ... Applicant
Versus
Union of India & Ors ---Respondent(s)

Joint Committee Report in compliance of order passed by Hon’ble

NGT on 08.12.2021

1. Hon’ble National Green Tribunal in OA 28/2019 (IA No.81/2021)filed by Tanaji
Balasaheb Gambhire vide order dated 08.12.2021 directed Joint Committee comprising of
SEIAA and MPCB to carry out the inspection in the presence of Applicant and examine the
objections raised by him to the eérlier Joint Committee report dated 06.10.2021 filed in the
matter.

2. Accordingly Joint Committee visit was carried out on 29.12.2021 in the presence
of the Applicant Shri. Tanaji Balasaheb Gambhire at the project site 93 Avenue Mall, Survey

No. 93 (P) Village- Wanawadi, Tal. & Dist. Pune at 11 am. Following Officials were also

present -

Sr. Name of the Official Designation

No.

1 Shri Pankaj Joshi Member —SEIAA

2. Shri Nitin Shinde I/c RO MPCB Pune

3. Shri Pratap Jagtap SRO, MPCB Pune-1

4 Smt. Radhika Hawal- | Tahsildar Pune City-Representative of

Bartakke Collector Pune

5. Smt Harshada Shinde Executive Engineer Building Permission
Department PMC

6. Shri Ramesh Kakade Dy. Engineer Building Permission Department
PMC
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3.

7. Shri Ratnakar Taru Tree Authority PMC
Shri Prashant Ranpise CFO PMC
Shri Shyam Taru AMC, Wanawadi

Site visit was carried out. Issues in the case were discussed at length with the

Applicant in presence of his Advocate and concerned Officials as mentioned above. Site
inspection was also video recorded and concluded the visit at 3 pm. Concerned Officials
were directed to submit their replies along with necessary documentary evidence about the

submissions made/issues discussed during the site visit.

Report of Executive Engineer, Zone-5 Pune Municipal Corporation — Executive

Engineer, Pune Municipal Corporation submitted a tabular report on 24.03.2022

(Annexure-I). Findings in the PMC report are summarised below:

Sr.
No.

Points raised by the applicant

Clarification

1.

i. Project is constructed on
development zone as per DP — 1987
and construction of commercial
building on residential zone ; (Para 8
(A) of OA)

ii. Commercial
prohibited road (Para 8 (B, C & D) of
0A)

iii. Intentional

construction on

violation of non-
agricultural permission: NA order no.
PMN/NA/SR/3/2001 dated
02.06.2001 granted for change of
tenure use from Agricultural to Non-
Agricultural (Residential) use, but the
land project land demarcate as “no
Actual

development zone”.

i. As per DP

ii. Government

1987 plot was in
Zone. As

Development

Agricultural per year
Plan
sanctioned in 2000, the plot is in
Residential Zone and fronting 45.0M

DP road. Therefore the plot is in

comprehensive

category of Residential-2 Zone. As per
DC Rules all commercial users are

permitted in residential-2 Zone.

Reference: -
i. Zoning Demarcation No. DP0/4677

dated 23.03.2001 (Annexure-II)
Resolution No. TPS-
1893/1045/CR54/93/UD-13 dated
05.06.1997 Modified DCR 1997 DCR

No. clause M-2 (Annexure-III)




Construction of Commercial
mall. {Para-10 of OA}

iv.Revised development plan (2007-
2027) for old PMC limit including
Wanwadi Village clearly shows, the
project land is marked as residential
area zone [Para 16 of OA]

v. Permissible land use of the plot over

which the mall is constructed.

iii. DCPR2017 clause 16.2.1 (Annexure-

V)

Open Space objections

i. PP and PMC committed scam on
account of 10% open space and there
is no space for landscaping and tree
plantation.

ii. Mandatory to provide 10% open
space after deducting DP roads and
reservations.

iii. Important to provide 10% open space
in one place and shall not be less than
400 Sq. M.s

iv. Open space-1, open space-2 and open
space-3, admeasuring about
610.01Sq.M, 215Sq.M. and 393.52
Sq. M.s respectively. Open space
2&3 are less than 400 Sq. M.s

v. Total Open Space to be provided by
PP is 1218 Sq. M.s but these open
spaces are affected by the DP Plan
2017 and therefore these open spaces
are not the pen spaces but these are
part of DP road widenings.

vi. PP has committed the scam on
account of the open space by not
providing the 10% space and by

showing the open space in DP road

i.  Asper Garden NOC No 7825 dated
02.03.2019 requisite number of trees have
been planted at site.

ii. Lay-out plan was sanctioned in
2007 in which 10% open space was
shown after 45.0 M DP Road widening
area. Thereafter in all revised plans area
of 10% open space has not changed. As
per 2017 DP width of Pune Solapur road
is proposed as 60M wide. Therefore
subject plot is affected by 60M DP road
widening. This road widening area is
considered as “differed area”.

iii.  For Plots having area of more than
5000 Sq.M.s, open spaces may be
provided in more than one place. But at
least one of such places shall not be less
than 50% at one place

iv.  As per GR No. TPS-893/1045/CR-
54/93/UD-13 dated 05.06.1997 Modified
DCR 1997 DCR No. 13.3.1 any open
space shall not measure less than 200
Sq.M.s

Reference: -

i. Garden NOC No 7825 dated
02.03.2019 (Annexure-V)
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widening area and also by showing
open spaces less than 400Sq.Mts. at
one place (Para 29 of OA)

ii. DCPR-2017 clause 17.2.1 Note 13
(Annexure-VI)

iii. Govt. Resolution TPS/1893/1045/
CR54/93/UD-13 dated 05.06.1997,
Modified DCR 1997 DCR No. 13.3.1
(Annexure-VII)

45 Mtrs and 60 Mtr. Road widening
areas are not handed over to PMC and

affected by open spaces 2&3

Area under 45.0 M D.P. road has been

handed over to PMC and accordingly

updated on 7/12 extract.

Reference:-

i. Copy of 7/12 Extract (Annexure-
VIII)

ii. DCPR 2017No.1.4, UDCPR 2020
clause No.1.5 (Annexure-IX)

iii. DCPR 2017 clause No. 17.2.1 note No.
13 (Annexure-VI)

As per 2017 DP width of Pune Solapur road

is proposed as 60M wide. Therefore subject

plot is affected by 60M DP road widening.

This road widening area is considered as

“differed area”.

PMC sanction plan dated 15.01.2019
permits only B+LG+G+1+2+3+4+5
floors. In actual B+B+G++1+2+3+4+
5+6

PP has made illegal construction of
two basements

Jt. Committee is misleading on account
of illegal construction of Two
Basements.

Jt. Committee is misleading on
account of illegal construction of 6

floors beyond scope of alleged EC.

As per the approved plan and as per actual
site condition found after site visit along
with the applicant and his advocate,
building is of B+LG+G+1+2+3+4+5 floors

only.
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The project is sharing common
'boundary wall with the defense
establishment and it is mandatory
to obtain the defense NOC through
the local authority, but there is no
such NOC obtained from Ministry
of Defense. As per section 7 of the
Works of Defense Act-1903 and it
is quite strange and shocking while
seeking the EC dated 15.06.2018
the PP has made false submissions
in form 1 stating that there is no
Defense installations within 15
K.M. when in fact the project is
sharing
Defense establishment. {Para-15
of OA}

the boundary with the

In this regard a copy of order dated
04.01.2003 passed by 3% Jt Civil Judge,
S.D. Pune provided to the Joint Committee
is attached (Annexure-X). The defendants
(Union of India, through Secretary Defence
Department, Army school of Physical
Training etc) are restrained by way of
perpetual injunction from entering upon the
suit properties or doing any act causing
the

obstruction to construction and

development work upon the suit properties.

TDR loading is increased from
40% to 140%, i.e. from claimed
4375.36 Sq. Mtrs. to 16106.09 Sq.
Mtrs (Para — 12 (i) of OA)

As per Government directions and and
sanctioned UDCPR 2020, plot fronting on
roads more than 30.0M wide, permissible
TDR is 1.40 Subject plot is fronting 45.0M
DP road

i. GR No. TPS-1813/3067/CR-
122/MCORP/12/UD-13 dated
28.01.2016 (Annexure-XI)

ii. GR Addendum GR No. TPS-

1813/3067/CR-122/MCORP/12/UD-13
dated 02.05.2016 (Annexure-XII)

PP has provided only 1:5 ramp slope
which must be in the form of 1:10 (Para
—~13 of OA)

After measurement at site along with the
applicant and his advocate vehicular ramp

was found to be 1:9.

Illegality by issuing Number of
building sanctions by respondent
PMC, There are revision for 14

time in the sanction plan and PP

All the approvals are given in accordance
with the

Regulations. Circulars, GRs etc.

then Development Control
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changed residential proposal to
commercial vide revised layout
sanction DPO/ 345 1/VI/ 36 dated
07.08.2004 [para 11 of OA]

10.

Illegal increase in Net Plot Area
from 10938.41 Sq. Mtrs. to
11504.35 Sq. Mtrs. PP has not
deducted the Open Space and
transformer area from net gross
area (Para -12 (c) of OA)

Definition of “Net Plot Area” is as
mentioned in DCR 1987-clause no. 13.4.4
(Annexure-XIII) and as mentioned in

DCPR 2017-clause no. 15.8 (Annexure-
XIV)

11.

Commercial Construction on
prohibited Road {Para-8 (B, C & D)
of OA

As per sanctioned 1997 DC Rules, Pune
Solapur Road is not in the list of prohibited
road for commercial user, hence permission

for commercial use was granted.

12.

Project had total potential of BUA
more than 20,000 Sq. Mtrs. from
beginning of the project and it was
mandatory to obtain prior EC as per
EIA

Building plans for the commercial building
were approved in year 2007 & 2008. At the
time of these approvals FSI Built-up area
was below 20,000 Sq. M. The clarification
regarding applicability of EC on total FSI
and non-FSI area exceeding 20,000 Sq. M.
was received in 2012. Accordingly every
building plan approval after year 2012 is on

condition of obtaining EC.

Excavation

13.

PP has made excavation of plot for
construction of commercial
building, therefore it was necessary
to pay the royalty to the Mining
Department under the Collector
Pune. But PP has not paid single
rupee towards the royalty and has
duped the exchequer. (Para — 17 of
OA)

District Mining Officer, Pune vide letter
dated 11.07.2022 after verification of the
record has informed that temporary mining
permission for plot at S. No. 93A/1, A/2,
93A/2, 93A/3 and 93A/4 was not given
(Annexure-XV)
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Points regarding EC given to Project.

14.

Total BUA proposed and actual
Construction carried out prior to Ex-
post facto EC is more than 20000 Sq.
m.(Para-27 of OA) PP has completed
total BUA of 40000 M2 prior to grant
of ex-post facto EC

Total BUA
26,556.03 M2
35,806.5 M2
35,938.2 M2
32,744.95 M2
47,454.97 M2
07.06.2018 49,765.13 M2

Sanction
08.10.2007
04.01.2008
22.11.2016
25.05.2017
12.03.2018

15.

EIA Notification 09.12.2016 is
quashed By order dated 08.12.2017
in OA 6770f2017 and

Conditions

therefore
dated

under this

Environment
10.11.2017 obtained
notification is illegal, PMC has no

right to issue such Conditions.

16.

Ex post facto EC 15.06.2018 is
procured from member secretary-
SEIAA without any appraisal &
assessment and therefore it is totally
illegal.

EC Application -13.06.2018,
SEIAA Meeting -14.06.2018,

EC Granted On-15.06.2018,

by SEAC-III,

granted within one day,

No Appraisal EC

Case was not on SEIAA agenda. (Para-

21 of OA)
Alleged EC dated 15.06.2018
suppresses the configuration of

Building. SEIAA 132nd MoM has
assessed only ‘G+5 FLRS”.

A copy of the Architect Certificate dated
28.03.2022 submitted by Hirak Shah
Associates is attached (Annexure-XVI).
From the certificate it is observed that as per
approval plan dated 04.01.2008, approved
FSI + Non FSI area was 13700.10
+21578.07= 35278.17 Sq. M. and actual
construction as on that date was FSI area of
4857.46 and Non FSI area of 12404.96
which is 17262.42 Sq. M. However total
construction (FSI+Non FSI) done as on
June 2010 was 31844.35. Thereafter
construction work was on hold from
November 2010 to November 2017.

Plan on 04.01.2008 was
revalidated on 22.11.2016. This was further
revised on 25.05.2017 and approval for FSI
area of 14322.51 Sq. M +Non FSI area of
24920.56 Sq. M. = total (FSI+ Non FSI) of
39243.07 Sq. M. was obtained.

PP submitted application to Pune Municipal

approved

Corporation (PMC) for Environmental
Clearance on 30.08.2017 for FSI of
22689.18 Sq. M. +Non FSI of 25795.17 Sq.
M. = Total 48484.35 Sq. M. Construction
done on the date of submission of
application for EC ie. 30.08.2017 was
(FSI+ Non FSI) 31844.35 Sq. M.

EC was granted by PMC on 10.11.2017 for
an area of 22689.18 Sq. M. (FSI) +
25795.17 Sq. M. (Non FSI) = 48484.35 Sq.
M is attached (Annexure-XVII)
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17.

Mischievousness illegal activity of Mr.
Satish M. Gavai, Habitual Offender
NGT Order dated 27.09.2016 in OA
No. 184/2015 _
Hon’ble SC Order dated 10.08.2018
in CA No. 10854/ 2016. (Para-22 of
OA)

On 09.12.2016 MoEF&CC amended EIA
Notification 2006 regarding integration of
environmental conditions in building bye
law. In pursuance of the amended
notification, Urban Development
Department, Govt. of Maharashtra vide
notification dated 28.06.2017 published the
integration of environmental conditions in
building bye laws. As per the notification,
environment cell of the local body shall
carry out the environment appraisal of the
proposals with built up area between 20,000
Sq. M. and 1,50,000 Sq. M. Said EC dated
10.11.2017 was issued by PMC. However
the said notification dated 09.12.2016 was
stayed by Hon’ble NGT, Principal Bench,
New Delhi, in OA no. 677/2016 on
08.12.2017.  Thereafter ~ Environment
Department, Govt. of Maharashtra issued
circular dated 29.01.2018, stating that, all
Municipal ~ Corporations, Municipal
Councils and all special planning
authorities in the state shall not process any
permission to building and construction
projects with BUA between 20,000 m2-
150000 m2 by integrating Envirénment
Clearance conditions.

EC granted by PMC on 10.11.2017 was in
pursuance of  Urban Development
Department,  Govt. of Maharashtra
notification dated 28.06.2017 regarding
integration of environmental conditions in
building bye laws, which was in operation
on that date and was subsequently stayed on
08.12.2017.
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Thereafter PP further revised the plan on
12.03.2018 and 07.06.2018 thereby
increasing the TBUA from 48484.35 Sq.
M.s to 51834.47 Sq. M:s i.e. by approx.
3350 Sq. M.s which is 7% more than the
area mentioned in EC dated 10.11.2017
given by PMC.

After the said revised approval of the plan
application was made to SEIAA and EC
was granted on 15.06.2018 a copy of which
is attached. (Annexure-XVIII)

From the Architects Certificate dated
28.03.2022 it is observed that EIA
Notification 2006 has been violated by PP
since June 2010 as the constructed TBUA
exceeded 20,000 Sq. M.s

PP should have applied for EC under
window period under amnesty scheme.

EC granted by SEIAA was for expansion
(TBUA as per EC given by PMC48484.35
Sq. M.s which increased by approximately
7% i.e. 3350 Sq. M.s TBUA 51834.47 Sq.
M.s).

MPCB Recommendations regarding Consent to Establish

18.

PP has not obtained prior
consent to  establish from
MPCB. {Para-23 of OA)

PP has obtained EC from local body on
10/11/2017 for TBUA 48484.35 Sq Mtrs ;
again PP has obtained EC from SEIAA on
15/06/2018 for TBUA 51834.47 Sq Mtr

Accordingly, PP has applied for Consent to
Establish on 21/05/2018 for TBUA
48484.35 Sq Mtr and Board has granted
Consent to Establish on 07/01/2019 on the
basis of the EC granted vide dated
15/06/2018. Again, PP has obtained

amendment in Consent to Establish from
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Board on 11/07/2019 for TBUA 51834.47
Sq Mtr as per EC granted on 15/06/2018.
(Annexure-XIX)

Ground Water Extraction

20. |No permission for ground Site was thoroughly inspected for ground
water extraction, no ground water | water extraction in presence of Applicant
test and for construction of [and his advocate, but ground water
basements Two Bore wells No | extraction was not found.

permission from CGWA

No Ground water test (Para-25 of
OA)PMC warning notice dated
16.01.2019, Point No. 2- You have
not yet obtained NOC from Central
Ground Water Authority. {Page-892
to 893J There is no ground water test
attached to the Jt. Committee report

and Committee is misleading

Soil Testing and Soil Preservation

21. | No soil preservation and no soil test | As project commissioned in 2007, joint
by PP Condition No. XII & XV of the | committee is unable to comment on this
EC dated 15.06.2018: (Para- 2B of OA) | point.

False statement by Jt. Committee.
Plinth check is issued on
21.07.2007. Excavation is done in
2007. Therefore SEAC has not found
any abnormality in Report is totally
false and misleading statement and

SEAC has not appraised this project

4.  Reportof the Chief Fire Officer PMC- PP himself in EC dated 17.10.2017
admitted that, the turning radius for fire tender movement is 7.5 Mtrs, but the marginal
spaces to this building is less than 6 Mtrs which are less than 7.5 Mtrs. {Para-14 of

OA)

10
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Chief Fire Officer who was present during site visit submitted the report dated
12.01.2022 which is annexed hereto (Annexure-XX). During site visit, movement of Fire
Engine was done in presence of Applicant. No difficulty was found which can cause
obstruction for fire tender movement. Only at one corner fabricated steps were found to be
installed behind the complex for loading and unloading material of one unit holder because
of which Fire Engine speed got slower at that point. Instructions were given to remove the
fabricated steps to maintain the marginal distances for smoother movement of fire engine
in case of emergency. No difficulty was found beéause of turning radius or margins in the
movement of Fire Engine.

5. Report of the Tree Authority Pune Municipal Corporation: Shri Sham Taru
Tree Authority Pune Municipal Corporation was present during site visit. It has submitted
its report on 11.02.2022 (Annexure-XXI). As per the report total 166 number of trees were
checked. Trees commonly known as Shirish, raintree and Umber are 15-16 years old and
these three trees are well maintained. But the commonly named tree Shirish is in between
the side compound wall of Creative 93 Avenue Building. The tree is fully grown but in
future growth of tree will damage compound wall. Therefore it is recommended that
developer can do fencing in fabrication work which will provide some space form growth
of tree. 31 trees mentioned in the report are planted behind the building in pot like structure
of cement wall. Due to this trees will not die but growth will be stunted. For full growth of
trees it is recommended that developer should leave a space of 1.5 meters from compound
wall and replant the trees in a proper pit of ImxImxIm with 4meter space between the
trees. 5 number of trees commonly known as Kordia planted on compound wall should

also be replanted as above.

11
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I3

) Recommendations: - It is recommended that
I. Maharashtra Pollution Control Board shall initiate

4. Action under section 15 read with section 19 of the Environment

(Protection) Act. 1986.

b.  Action under Water (Prevention and Control) Act 1974 and Air (Prevention

and Control) Act 1981.

2. Project Proponent to apply for violations ToR and strictly follow due process

under MoEF&CC O.M. dated 07.07.2021

M«Lﬂaw g %\‘\q’v

(Pankaj Joshi) (Nitin Shinde) (Pratap Jagtap)
Member SEIAA The Then I/c RO Pune SRO Pune-1

-
-

P‘Mt 1 qu\*t_

%‘J_L ’ OQ‘UQ"LO‘LL.
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Armexure -]

PROJECT - 93 AVENUE

‘ . : - .o S. No. 93 (P}, Wanowari, Pune
kuo n w.;h EN.&».MNQ\ § & tkh?\.,.% Cnaviidis ey Qn»b_.mu :
oint No. Objection ¥ Clarification Reference Enciosure
10 Project is constructed on development zone  1As per DP 1987 the pict was in Agricultural Zone and as per 1) As per comprehensive development plan Annexure . 1
as per DP “wmwmqa oo:m::wco: ,Q year comprehensive deveiopment plan sanchoned in 2000 the sanctioned in 2000 and as rer Government
ooaaqu_m_,v:,—n.nm on Residential zone piot s in Residential Zone and fronting on 45.0M wide D P, Resolution TPS 1899 / 606 / CR-139/96/
[Para - 8 (A) of QA] road. Thus the piot is in category of Residential - 2 zane ag UD / 13 dated 27-06-2000 zone of the
. per DC Rules. Al commercial users are permitted in subject plot has been changes to
Residential - 2 zone Residential Zone from Agricuiture Zone
2) Zoning Demarcation No. DPO ;4577 Annexure - 3
dated 23-03-2001
3) Government Resolution TPS-18083 7 1048 Annexure - 4
/ CR-54 193/ UD-13 dated 05-06.1997
Modified DCR 1997 - DCR No clause M-2
4} DCPR 2017 clause No. 16 2 Annexure - 5
11 Commercial consruction of prohibited roag As per sanctioned 1997 DC Rules, Pune - Solapur Road is not Government Resolution TPS.- 1893 / 10457 Annexure - 5
[Para -8(B, C & D) of 0A] in the list of prohibited road for commercial user, hence CR-54/93/UD-13 dated 05-06-1997
permission for commercial use was granted Modified DCR 1997 - OCR No M - 22
13 llegality by issuing number of building All the approvals are given in accordance with the then DC Ruies valid at that ime
sanctions by respondent PMC. there are Development Control Regutations, Circulars. GRs et
revision for 14 time in the sanction plan and
PP changed residentia} proposal to
commercial vide revised layout sanction DPO
/ 3451/ VI / 36 dated 07.08.2004 {Para - 14
of OA)
14 Hiegal increase in Net Plot Area from Definitions of “Net Plot Area” is as mentioned in DCR 1887- 11) DCR 1887 clause No, 13.4.4 Annexure - 7

10938.41 Sq.M. to 11504.35 Sq.M. PP has
not deducted the Open Space and

12 (C) of OA}

Transformer area from net gross area [Para -

clause no. 13.4.4. and as mentioned in DCPR 2017- clause
no. 15.8. This is as per the enclosed table
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15

N S

e

Annexyre . g |

2) DCPR 2017 clause No. 15.8

TDR loading is increased fram 40% 10 140%
i.e from claimed 4375 38 SaM. to 161 om.wo,
Sa M. [Parg - 12 (1) of OA}

As per Government directions and sanctioned UDCPR 2020,
plot frontin on roads more than 30:0M wide, Permissible TDR

1) Goverment sanctioned GR No. TPS-
181373067 / CR-122 f MCORP / 12/ UD-

Annexure - 1§

harmful for smooth vehicie movement up &

down and lead to the accidents, therefore it is

required to close the basement permanently
:.u.mqm = 13 of QA)}

required 1.9 slope

o 18 1.40. The subject plotis fronting on 45.0M D. P. Road. 13 dated 28-01-2016
2) Goverment sanctioned Addendum GR Annexure - 11
No. TP$-1813 /3067 / CR-122 / MCORP /
12 1 UD-13 dated 02-05-2016 :
16
1) Copy of 7/12 Extracts of piot Annexure - 12
45 Mtr 8 80 Mir. Road Widening areas are
nat handed over to the PMC and affacted by | AT€a under 45.0M D P. Road widening have been handed .
the Open Spaces No. 2 & 3 Para- 12 (hof | OVer to PMC and accordingly ownership has been update on 2) DCPR 2017 No. 1.4 Annexure - 13
h pd )
. OA] 712 extract, UDCPR-2020-Clause no 1.5
3) DCPR 2017 clause No. 17.2.1. Note MNo. Annexyre - 14
13
17 PP has provided only 1°5 famp siope and Vehicuiar Ramp | it i .
P is measured al site and & th -1
ramp slope must be in the form of 110, very "o Anc s os per the Site photographs Annexure - 15

mmsm.maagmgamsnam: mwoovbowdqoq
A.e.._a PMC timit including Wanwadi Viliage
|cleariy shows, the project land is marked as
residential area zone [Para - 16 of OA]

Same as Point No. 10 above

Same as Point No. 10 abava

22

Project had total potential of BUA more than
20,000 Sq.M. from beginning of the project
and it was mandatory to obtain prior EC as
per EIA Netification - 2006 [Para - 18 of QA]

Building plans for the commerciai building were approved in
year 2007 & 2008. At the time of these approval FSi Buiit-
uparea was below 20,000 sq.m. The clarification regarding
applicability of EC on total FSt & non FS! area exceeding
20,000sq.m. was received in 2012, Accordingly every building
plan approved after years 2012 is on condition of obtaining £C.
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E1A Notitication 08 12 2076 15 quashed by
order dated OR 12 2017 m QA BT of 2017
ant theretore £nvironment Conditions dated
10-11.2017 obtamed under this notification is
ilegal PMC has no 1ght 1o issue such
Condttions [Para . 19 of OA|

Clarification by Legal Department PMC

GR detigating powers to PMC 1o gram £C /
Condtions

28

o:_wxmi,mcoizm‘u¢A+um=§m:.
.:wﬁ:m...m.w;ﬁ»q¢m+w:~+m+m.a

PMC sanction pian gated 1 5012019 permits |As Per the approved pians and as per the actual site
conditions existing bultdingisof B+ LG+ G+ 14253344
5 foors

30

Total BUA proposed ang actual Construction
carmed out pror 10 Ex-post facto EC more
than 20000 Sq M | Para - 27 of QA}

Same as pont 22 above

PP has completed total BUA of 4000¢ Sg M
PHor L grant of ex-post facte EC

Sancton Total BUA

08 10 2007 26556 03 Sa M

04 01,2008 35806 50 Sg M

22 11 2016 38.93820Sg M

25052017 32.744 95 Sq M.

12.03.2018 4745497 Sq M

07.06 2018 4976513 Sq M

32

PP and PMC commifted scam on account of
10% open space and also there is no space

for landscaping and tree plantation

PP have submitted Garden NOC and as per site conditions
required number of trees have been planted at site

1) Garden NOC No 7825 gated 02-03-201%

Anngxure - 1

5
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Space 15 not changed Asperthe D P of2017 wath of Pyne
- Solapur Road is DIoposed 1o be 60 OM wade therefore the
subject plot s affected by 60 OM D P Road widering This
foad widening area s consideresd as "Differed Area” Butlding
PETMISSIONS phinth checking certficates wer® aprroved pror
10 DF of 2017 ang aceordingly Open Spaces are provded at
sile

Manci

mmmmwwww.w womwmahmnwmzm Waw open space of Layout plan was approved in year 2007 in whh 10%Open DCPR.2H 7

.rmwmém“é:ﬁ UChng Roads and Space was shown after the 45 0M D P Roaq widenng area  {Clause 17 21 Mot
ns Thereatter in alf revisad plans iocaton and area of 10% Open {13

¥ SR

Imponant o provide the 10% open space
=7E place and shall not be iess than 400
Sag M

For plots having area more than 000 8q M Cper Spaces
may be prowgerd i more than ORE DIECe Dt At east cre of
SULh places shatl be not less than 5C% at are pigoe

2 Goverrmert Resoigtion TR,
s ORBS 5D U013 dated 0
Moddied DOR 1967 . DOR Ng

Ao iy o

Osen space 3t three places viz. Open Space -
1 Open Space - 2 ang Open Space - 3
adrmeasuring about 610 01 SgM 215Sg M
and 393 52 Sgm respectively Open Space -
2 and Open Space - 3 are less than 400

Sg M

Any Open Space shai not TRISUTE 188 Man SN Sa M

Modifiers DOR 1997 . DOR Ne 135 ¢~

RIS g T

Totat open space to be provided by PP 15

{1218 Sq.M tut these upen spaces are

affected by the DP P1an-2017 and therefore
these open spaces are not the open spaces
but these are part of DP road widenings

PP has committed the scam on account of
the open space by not providing the 10%
Space and by showing the open space in DP
road winding area and aiso by showing open
spaces less than 400 Sg M. at one place
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R-2  Zones Pormissh) < Uteye
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Ameyuye - 1L

(b) Area occupied shall not exceed 50 sqm.
(xxi) Stables for domestic cattle upto 2 animals per plot.
M-zmzon-n-z(mmmmmamm9mmm
congested area and 12 m (40) in non-congested area),
M-21 All uses permitted in R-1 Zone shall be permitted in R-2 Zone.
M-ummwmn-zAmamhmmmum
myhmmwuu-ulmmmmmmmm
those roads listed below sub-clanse (xi) of M- 2.3 which have been considersd as
arterial links,

(a) The additional uses permissible hercunder shall be restricted to a depth of 7.5 m

®)

(©)

@

measured from the building line and only on the ground floor of the building in the
front portion abutting the street with maximum area of 100 sqm. unless otherwise
stipulated.

Such additional users shall in no case consume an FSI of more than 0.33 in non-
congested and 0.50 in congested area.

Notwithstanding anything contained sbove a pedestrian shopping precinct
extending to & depth of more than 12 m (40") may be provided, subject to the
condition that no shop in such pedestrisnised precinct, shall be allowed to open
directly on the road in front. The minimum width pedestrian way provided shall be
3 m clear of all steps of projections and ; bollards shall be placed at the entrance of
such pedestrian passage to prevent entry of vehicles.

Provided further that satisfactory arrangements for ; natural or artificial ventilation
are made as may be directed by authority.

Whether the building or premises abut on two or more streets no direct opening of
such shop shall be permissible on the street which is less than 9 m in congested and
12 m in non congested area.

Al goods offered for sale shall be displayed within the building and shall not be
kept in the passage.

Wherever motive power is not specifically indicatéd the same shall not exceed 5
HCP. in all (individually not exceeding 2 HLP.)
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M-221

Use Provisions :

@

(i)
@v)
)
(vi)

(vii)

(viii)

@ix)

(x)

(xi)
(xii)

Stores or shop for the conduct of retail business including departmental
stores. mmmdmmmnmmnybe
permitted except with the special permission of the Commissioner;
Personal service establishments:

Hair dressing saloon and beauty pariors;

Frozen food lockers;

Hat repair, shoe repair and shining shops;

Professional offices, Radio Board-casting stations, stadiums telephone
exchanges:

Shops for the collection and distribution of clothes and other materials for
cleaning; pressing and dyeing establishments;

Tailor shops not employing more than 9 persons and embroidery shops
and button-hole making shops not employing more than 9 persons with
individual motors not exceeding 1 HLP. and total H.P. not exceeding 3 ;
Cleaning and pressing establishments for clothes not employing solvents
with flash point lower than 1380 F. machines with dry load capacity
exceeding 30 kg and more than 9 persons; and provided that total power
requirement does not exceed 4 kw :

Shops for goldsmiths, lock-smiths watch and clock repairs bicycle rental
picture framing, radio and household appliances repairs, umbrella repairs
and upholstery work not employing more than 9 persons with individual
motors not exceeding 1 H.P. and total H.P. not exceeding 3;

Coffee grinding with electric motive power not exceeding 1 H.P.
Restaurants, eating house, cafeteria, ice-cream and milk bars with area not
exceeding 100 sqm,

122
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(xiii)

(xiv)

(xv)
(xvi)

(xvii)

(xviii)

(xix)

(xx)

(xxi)

(xxii)

(xxiii)
(xxiv)
(xxv)

(xxvi)

Bakeries with no floor above, and occupying for production an area in
excess of 75 sq.m and not employing more than 9 persons, providedthat
the power requirement does not excessed 4 k.w.
Establishments for preparation and sale of catables not occupying for
production, an area in excess of 75 sqm. Per establishment and not
employing more than 9 persons Sugarcane and fruit juice crushers not
mq:loyiumcﬂm6pumwithl.5ﬂ?-viﬂ:mnotmthn25
sq.m shall also come under this sué b-rule

Printing presses as per Table 25.

Trade or other similar schools not involving any danger of fire or
wndmmmmmm.mw
or other objectionable influences;
Rq:ﬁuppn«uqﬂoyh;mhn9pamnd2ﬂf.mﬁw
mmuwmwmmmmmmw
writing permission of the Commissioner;

Flour mills not using more than 10 HP. motive power with no floor
above, with the special written permission of the Commissioner,
Vegetable, fruit, flower, fish or meat shops;

Accessory use customarily incidental to any permitted principal use,
including storage upto 50 percent of the total floor area for the principal
use:

Battery charging and repairing, not employing more than 6 persons with
an area not more than 25 sqm. and not more than 2 changers with power
:not exceeding 5 KW,

Photographic studios and lsboratories with not more than 50 sqm. area ;
notanﬂoyhzmmﬂm9pamnndmmmmdm5ﬂ.?.
Deleted

Coal, fire-wood shops.

Electronic industry of assembly type ( and not manufacturing type);
Diamond cutting and polishing ; not employing more than 6 persons with

123



(xxvii)

Group medical centers on separate floors, preferably ground floor.

(xxviii) Art Galleries, aquariums.

(xxix)

(xxx)

(xxxii)
(xxxiii)

(xxxiv)

(xxxvi)

M-23

Storage and sale of kerosene not exceeding 1000 liters in grocery and
approved ration shops.

Storage and sale of liquefied petroleum gas in cylinders not exceeding
6300 kg. in a separate godown conforming to the existing regulations of
Chief Controller of Explosives Government of India;

Provided further that the applicant shall make adequate fire
fighting arrangements at his cost in his plots to the entire satisfaction of
the Planning Authority.

Residential Hotels.
Lodging House subject to the provisions of (xxxii)

Users in sub-clause (xxxii) & (xxxiii) above shall only be
permitted in independent building or parts of building, but on separate
mwmummmuuw
who will see the suitability of the site, size and shape of the building,
means of access, water and sanitary arrangements etc. before granting the
permission.

Public Libraries and Museums. in independent structures or restricted to
ground floors; or on first floor in a stilted building;

Correctional and mental institutions institution for hospitals in
independent buildings facing on road width not less than 15 m. (except
veterinary hospitals) with the special written permission of the
Commissioner proved that those principally for contagious discases, the
insane or correctional purposes shall be located not less than 45 m. from
any boundaries.

Air-conditioned cinema theatres with special written permission of the
Commissioner and subject to all other regulations applicable to cinema
theatres (with 12 m open space on all sides).

Use to be permitted in independent premises/building.

124
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(i)

(iii)
@iv)

v)
(vi)
(vii)
(viii)
(ix)

(x)

(xi)

The following uses shall be permitted in independent plots in R-2 zones,
which should be located in independent premises/bldg., (different from the
restrictive uses on entrance floor (Floor 1) with residential uses on upper floors)

dehmmmm%m-lmﬂyammmﬂ
mmmmmmmmmammmwﬂ
written permission of the Commissioner,
Pauolﬁlﬁngnduviccﬂﬁnmnﬁaqﬂoyhzmm9pmwimdnlpadnl
written permission of the Commissioner :

Trade or other similar schools;
Swnﬂuhcfﬁquﬁedpwolmphcymﬂmnmmmnha
wmmmummdwm‘dm
Govemment of India, Provided further that the appellant shall make adequate fire
ﬁmgwcmmlmpﬂwhaﬁnuﬁh:hdhm
Authority;
mammmmm«-mmmnam
Vemmm.ﬁm«mwﬂmwhhhmddhw
Boarding and loading houses;
wmmmmwmqmumdm
birds per plotted with a space requirement of 0.25 sqm. per bird)

Service industries (Class ‘A’) I n service industries plot in R-2 Zone; besides M-
2.2.1 (i), (i), (x),(xi),(xv),(xvi), (xvii) and (xxii).

Undertakers.

NOTE : The user of cinema/Drama Theatre shown as existing user on Development plan
Mbmﬂ-dﬁmﬂmdhmdwﬂmdm-m
wmmaMWthwmdeﬂmMm
um@hmmmmwfummm:

Government/Semi Government offices.
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M-22

M-2.2.1

Additional uses permissible in R-
2 building or premises in R-2
Zone may be used only for the
purpose indicated at M.22.1
subject to the following
conditions except on those roads
listed below sub-clause (xi) of
M-23 which have been
considered as arterial links.

a) The  additional uses
permissible shall be restricted to
a depth of 7.5 m measured from
the building line and only on the
ground floor of the building in
the front portion abutting the
street with maximum area of 100
sq.m. unless otherwise stipulated.

Nil

a) Adequate care has been taken
in structural design.

c) It does not cause any nuisance
to the neighbors and residents
on upper floors and

d) Power requircment does not
exceed 7.5 KWT Additional
HP. upto 10 may be granted
with special written
permission of Commissioner.

Additional use permissible in R-2
building or premises in R-2 zone
may be used only for the purpose
to the following conditions
except on those roads listed
under clause M-2.4 to a depth of
12m

Business/ Corporate office on

any floor (in addition to the

216
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M-222

normal perking requirement as
per table 6, an additional strip for
visitors parking in front setback
as prescribed shall be kept).

Notwithstanding anything
contained in these regulations,
convenience shops as defined in
Rule 3.6 may be permitted on all
roads having width of 12 m and
above. In geonthan area, these
users will be permitted on roads
having width of 9 m and above.
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DCPR-2017 FOR PUNE MUMICIPAL CORPORATION
‘ hmnmﬁmemwmlyhunhd-bd.hm&han.wm. ‘

(xiv)

(xv)

(xvi)

pane .

% (xix)

(xx)

(od)

(o)

h)

." ve, 8° :/ = Q)o ’-3‘: = 1 . Y;'S
-*J;.lua E_i " m" 3 ‘:;.Tx‘-‘. . 1 i ﬁi..r 2 d™ s .- -
WZ«:MMWWW@MWW«MM
9m.mdaboveinew.=ndmmdlznndaboveinmw“
. hdﬁmhfdbwium.thgwhbh&lﬂhy-a.mhmmybowmim

hﬂkﬁhu?ﬂmmmdpﬁywimwn«b&juﬁ
Mumbumnwpuh

may from time to time add or alter or amend the above list.

(a) Motive Power shall not exceed | FLP.
(b)AmocapNhanlmqm.

vmmmmmmmm)uuw

m&mumhﬁumomnmm-
Flour mill udm/drymhpw:glbookunhnbkamfollowimm
(a) 1t is Jocated on ground floor,
(b) Adequate cire has been taken in structural design.
(c)kduﬂmthamhﬁﬁmuuddmdwm.
(d) Power requirement does not exceed 10 hp. Additional H.P. if required, may be grantsd
with special written permission of Commissioner.
ruuwi&mmwmmmmu.w
mmgmmmmmmwummww
WMﬂMm(wwmx

:ij’

[y LAY
. PR . B
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All uses permissible in R-1 MthMmmmmhﬁI&q
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DCPR-J817 FOR PUNE MUNCIPAL CORPORATION
m%ﬁﬂawmﬁwmmumm
withdleqnddpuminhofﬁewmity.

Any activity of Govemment or semi- Government and of their authorities, including
offices, training centres and fike uses.

Personal service establishments: professional offices.
mmmmmmmmm

Frozen food lockers, fast food and vending stalls.
Tﬂwﬁmmwﬂm—mmﬁh‘mnotqmmdm
9mwithhdv&nlmmmnl?.mdw.ﬂ.nmm3.
cmumwm&mmwbymmwhum
mhlammmhwmmsondmm9
mmmuwmmhmm4m;

Shops for goldsmiths, locksmith, watch and clock repairs, optical glass grinding and
mmum«mmpﬁmwmmm9m
MWWNMIHLMM[LE“MJRR
mmmmmmnmlm.

m'hﬁhﬂnmmummminmofum
md.nntqbyumh9mmv&dhhmmuhmdouw
exceed 4KW.
mm-pmdmmumhwmm
Whﬁyofuﬂy_lype(ndwmﬁeumwpd

Diamond cutting and polishing; not employing more than Gpersoas with motive power and
exceeding |2 HP. -

Ammmﬁﬁmhm%ndwhhcy.
Sdeofmdamdl-dpodnor—mmujmk,mmnpam
materials of offensive nature).

Club houses or other recreational activities, conducted as business.

Storage of furniture and household goods.

Repairs to all household articles (exchuding suto vehicle).

Veterinary dispensaries and hospitals.

Animal pounds.

M,MMMMWGWhMNWm
MlSmibMdvﬁyumw&umumm
using a cleaning or dyeing fluid having a flash point lower than 60 degree C. and machines with
dry load capacity of 30 kg. for any establishment carrying on activities that are noxious or
offensive because of emission of odowr, dust, smoke, gas, noise or vibration or other-wise
muwmum,mummmmdm
establishment does not exceed 10 H. P.

Accessory uses customarily incidental to any permitted principal use including storage
space, upto 50% of the total floor area used for the principal use.

- e —— ————
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DCPR-2017 POR PUNE MUNICIPAL CORPORATION

; XXiv) Mmmmmmmmhﬁmnmﬁn9mm
motive power not exceeding 5 H. P. and ares not more than 50 sq. m.

Xxv) mmmkmgndcomdwunaqﬂoyigm‘h9pumwkhmmive
power not exceeding 3 H.P. and area not more than 50 sq. m. .

xxvi) Establishment requiring power for sealing tin, packages, etc. not employing more than 9
persons, with motive power not exceeding 3 H.P.

Xxvii) wmmmmuummwm

xxviil) Air-conditioned Cinema theatres & Muitiplex

xxix) Art galleries, squariums;

X%X) Mmhﬂmdﬂm«mwwmnmawhﬂwium
building;

x00xi) MMMWM&M-U”dha
explosion nor of any noxious nature and located on & site not less than 4 Ha. in arca and
when the laboratory is kept at least 30 m. from any of the boundaries of the sitc and the
Decessary residential buildings 30 m from the laboratory.

xxxii) Restaursnts, esting houses, cafeteria, ice - cream and milk bars.

xoxxiii) Establishment for preparation and sale of eatables not occupying for production an area in
excess of 75 sq. m. per establishment and not employing more than 9 persons. Sugarcane
and fruit juice crushers not employing more than 6 persons with 1.5 H.P. with area not
more than 25 sq.m. shall also come under that sub regulation

Xxxiv) mmpqummmomm'z'm.mmhu
industrial activity with 0o floor above.

xxxv) Battery charging and repeiring, not employing more than 6 persons with a0 area not more
than 25 sq.m. and not more than 2 chargers with power not exceeding 5 KW.

xxxvi) wmummmmmwgnmmm
more than 9 persons and not using power more than 3 H. P.

xxxvii) Showroom for Distribution and sale of LPG;

xxxviii) Coal and Firewpod Shops. :

XxXix) mmmmwmmmmpmmm.m
laboratories. .

x) memmuumhwma
parts of building, but on separate floors.

xli)  Book Depot, Medicine and chemist shops.

Business/ corporate office on any floor.

IT buildings & office buildings

OfﬁoendmofLPthduxMMIMk;mwm

storage of cylinders.

WWMWMMWMMSHP lnd-wloyingnot

more than 9 persons;

Highway amenities as permitted in Agriculture zome with FSI at par with residential zo0e.




The following wses shall be permitted only If it is conducted fn Independent premises /
building:

ﬁmuhpmuw-(mlw

meMbMHMMIW

i) Dﬁn-h-mm'dnnm.wmwbmm«m
mmdﬁadMWMMMMofML

if)  Petrol filling and CNG service stations.

iif) Colleges, Secondary Schools, Trade or other similar schools,

iv) mum«uuuumlmmhmmwmw
on retail basis.

v) deﬂﬂ“mwﬁhl%hhmmmm
nummofmmmwwamdmm
muumummmmmunmhum
to the entire satisfaction of the Municipal Commissioner.

wvi) wmmdmhmwmmummmmﬁm
»mmmaq&cwammwmw
muuwmmmmmmmmuuumam
to the entire satisfaction of the Municipal Commissioner.

vii) m«mummmwmmmuam

viii) o«umummmmmudmmnm-ﬂ
with § space requirement of 0.25 sq. m. per bird.

ix) WMMMM&M&M%@MW«M
sanatoria and hospitals in independent building facing: on roads of width not less than 15 m.
(WWW)MMMMMWM&
Mwhmmﬂhhqhdmhuhunmwm
premises.

X)  Residential hotels of 2 to 5 star categories. ~

xi) mmmmmqum'hmm
MWW)&RZMWMM%&W“M
mhnmhdmbbwmmmem
the special conditions if any as given in Appendix — N, for service industries.

Note: - Drive-in theatres, theatres, cinemas, club-houses, 2ssembly or concert halls and such other

places of entertainment shall be allowed on roads having width exceeding 15m and more. These

mththﬂMmeMoﬂw@
mP.mhwmm«upWCmm.m,mumof{,(

Mbﬁulmwhnbe‘mnnndb'ﬁendmmmhu“

u'ummmmmu_mumdawmmof;

o m@w-mmmhwmmmumm

Givers in a residential R-2 zone. However, residential user in combinstion with thet of a

.).1 ema/theatre may not be allowed in the same building.

/ WWMGWMMBU:MMM
"Wtdbpldsdlﬂbe'dbmd:bjﬁhhﬂﬂiﬁ@ﬂdhﬂlﬁddﬂn
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1721 Margiusl Distances for Resideatial Bulldings Height 15 mt. and Below.

- The provisions for minimum marginal distances as given in Table No.§ below shall apply for the
Residential buildings, Residential with mix uses permissible in non-congested areas and ancillary
Residential buildings permissible in industrial zones having height uptol5 m. and below,

Re . . 9 e At e g e
y g ] "\'_‘-ﬁ— =
- TRt o d Lt
: 7 1R RF A e S

SRR - g : g T‘“‘“‘-,f a4 5
Sr. | Descriptionof |MinPlot| Mia | Minsetback | Min.side | Min | remarks
No. the road Sizein | width of from road side in margins in Tear
Sq. m. plot ia meter meter margias
S meter in meter
1 NH/SH 450 15 6.0 mt. for NH | 3.0 3.0 -
and 45 m. for SH
or as specified by
Highway rule
whichever is more
2 |MDRIODR | 450 15 600 mt or ss|3.0 3.0 -
specified by .
Highway  rule.
whichever is more
3 | Roads 24 meters | 300 12 450 mt for | 3.00 3.0 -
and above residential & 6.00
m. for residential
with mix use
4 | Roads of width | 250 10 450 mt for| 3.00 30 -
below 24 m and residential & 6.00
upto 18 m. m. for residential
with mix use
) 5 Roads of width | 250 10 300 mt for| 225 225 -
below 18 m. and residential & 4.50
upto 1S m. m. for residential
with mix use
6 |Roads of width | 150 8 3.00 mt for 1.50 1.50 Side and
below 15 m. and residential & 4.50 (in case of rear
above 9 m. m. for residential semi- margins
, buikding, iy
only one side
open space building
b roore than
shall be G¥2 o
' ) stilt + 3|
structure
F - 6
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m

7 |Rosd of width| 100 7 3.00 1.50 150 | wdo-
Pt (in case of
semi-
detached
building,
only one side
open space
shall . be
permissible)
8 | Row Housing on | 3010125 [ 350 | 225 0.00(ln case | 1.50 Side mnd
roads of 12 mt of  comer rear
and below plot, 1.50 or margins in
of adjoining only for
road Gl or
whichever is stilt + 2
more) . structure -
9 | RowHousing for [ 201050 300 | 090 mt from 000(in case|090m | Side and|
’ EWS/LIG/Slum pathway or 225 of  comer rear
; Up gradation ete. mt from road | plot, 1.50 or margins in
fi by public boundary building line this row
| authority of adjoining only for
:'} road G+l or
&) whichever is stilt + 1
il more) structure
h Note-
: (1) Higher height may be permitted subject to marginal distance mentioned in Regulation No.17.2.3.
: (2) The minimum area of plots fronting on service roads along highways shall be with reference to the width
i of service road.
: (3) For sentidetached buildings, side margin shall be on one side only.

@

&)
)

(9) The plot width to depth ratio shall be 1:1.5 to 1:2.5, as far as possible in case of plotted layout

Row-housing plots at the junction of two roads shall be larger to maintain the setback from both roads.
Not more than 12and not less than 3 plots shall be allowed in each block of row housing. Each block
shall be separated from the other by 6 m. road or 6 m. side margin distance of the plot or space including
side marginal distance of the plot.

No garage shall be permitted in a building having stilt or basement provided for parking.

Construction of ottas, railings, barricades or supporting columns for canopy or porch shall not be
allowed in front marginal distances. However, steps may be permitted within 1.2 m. from the building
line. Also supporting columms for canopy or porch may be allowed within building line.

hmmMWmﬁMthﬂuﬂmofbﬂiﬂwM«i}
hmdpﬂhﬂhmm&huwaﬁm :

development permission.

for E.-W.S. undertaken by government or semi-government organizations,

L e 4




roarginal distances shall be as per their respective schemes and rul
(11) The front setback set-out in already approved and partially developed layouts / schemes, may be retained
as per said approval, so as to maintain the building line.
(12) The pattern of development like semi-detached, row housing, etc. in already approved layout shall be as
per said approved layout.
(13) Where commencerent certificate is granted prior to publication of draft development plan and the said

plot is affected by new road proposed in the development plan, then front margin stand relaxed to that
extent.

1722 Other Buildings: The Provision as given in Table No.7. below shall apply for different categories

of other buildings.

Ay

| y Table No.7 & |
Sr.mo. | Type of building minimem | Minkoum | Other stipulations '
road width | marginal
) required | distances
1| 2 3 4 s N
2m. |6 m on all| Other requirements shall be as
sides mentioned in the table n0.20 of
regulation no.24.1
12m. | Margins as per | Other requirements shall be as
Tableno 6. mentioned in the table no.20 of
regulation no.24.1
9m. Margins as per
Table no 6..
6m. Margins as per | Other requirements shall be as
Tableno 6. Mhh&bhq.zoof
9m. 4.5m. on all ¥ s
sides
12Zm. | 6.00 m. on all
sides
15m. | Front — 12 m. | Construction of Cinema
(only on one | Theatre/Multiplex shall
major road) confirm to the provisions of
. o Maharashtra Cinema
Remaining 6
as amended from time to time.
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URBAN DEVELOPMENT DEPART
Mantralaya Mumbai 400 032
dated Sth Juzie 1997

MAHARASHTRA REGIONAL AND TOWN PLANNING ACT, 1966

No. TPS-1893/1045/CR-54/93/UD-13-Whereas, the Development Plan of
Pune (bereinafter referred to as "the said Plan)" has been sanctioned by Government in
Urban Development Department under its notification No. TPS-1884/1377/C
220/84/(iiiyYUKD-07, dated Sth January 1967 (hercinafter referred to as " the said
notification and Development Control Rules”) and the Development Control Regulations
have also been sanctioned as part of the said plan.

And whereas, the Government of Maharashtra, Urban Development under its
letter No. TPS-1893/1045/UD-13, dated 8th July 1993 issued directives under Section
37(i) of Maharashtra Regional and Town Planning Act, 1966 to Pune Municipal
Corporation to modify the said Development Control Rules by taking recourse to Section
37 of the Maharashtra Regional and Town Planning Act 1966 (Mah. XXXVII of 1966)
(hereinafter referred to as "the said Act”) so as to amend the Development Control Rules
of Pune city on the lines of the sanctioned Development Control Regulations of Greater
Bombay with relevant and suitable modifications.

And whereas, as per the directives of the Government, the Pune Muinicipal
Corporation (hereinafter referred to as "the said Municipal Corporation”) decided to
modify the said Development Control Rules in respect of Development control
Regulations No. 2.20,2.56,1.6,2.12, 11.1.1, 12.0 ,124.1 ,13.1.1, 13.1.2, 13.3, 14,133,
1,31,13.6, 144.1, 1442, 15.1.4, 15.1.5, 15.1.6.2, 154.1,154.1.1 , 154.1, 154.2 Table
No. 6, 16.6, M-1, M-2.2, M-2.2.1, M-2.2, M-7, M-8, Table No. 25, Table NO. 27(i) and
27(2), N 2.2.6, Teble No. 28, N-2.1.2, 2.3, Appendix R-7, now in force, in Pune
Municipal Corporation limits, with suitable and relevant modifications in the said

187
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Development Control Rule Numbers as listed from SR, No. 1 to 36 in the notice and
followed all legal formalities under Section 37 of the said Act and thereafter submitted a
proposal of modification so as to include modified Rules in lieu of Development Control
Rule in the said Development Control Rules listed above (hereinafter referred to as " the
said modification") to the Government for sanction vide letter No. DPG-40/8, dated 22nd
August 1995.

And whereas, the Government of Maharashtra vide Notification NO. TPS-
1896/380/UD-13, dated 3rd October 1996 sanctioned the modification in respect of
Development Control Regulation No. 1.1, 133.1, 133.1.1, 13.3.1.3, 15.4.1 Table-6, M-
2.2, M-2.2.1, M-2.2.2 Table 27(i) and 27(2) and appendix R-7 10 which appeared in
Extra Ordinary Government Gazette, dated 10th October 1996, pert one, Pune Division at
page No. 44 to 53.

And whereas, the Government of Maharashtra after making enquirics and after

consulting Director of Town Planning is satisfied that out of the end proposal of
modifications other than the modifications which are sanctioned previously, the
remaining modifications and partial modifications to Regulation No. 13.3.1 as listed in
the Schedule attached along with the presanctioned modifications, so as to have
continuity, are necessary and shall be sanctioned and made applicable with immediate
effect.
Now therefore i exercise of the powers conferred under sub-section (2) of Section 37 of
the said Act, the Govemment of Maharashtra hereby sanctions the proposal of
modification partly with some changes and for that purpose amends the Government in
Urban Development Notification No. TPS-1884/1377/CR-220/84(jii/UD 7-dated 5th
January 1987 as shown in the Schedule attached viz. MODIFIED DEVELOPMENT
CONTROL REGULATIONS OF PUNE MUNICIPAL CORPORATION..

Note: The aforesaid schedule of modifications to the Development control Rules
of Pune Mnicipal Corporation, Pune, 1982 is kept open for inspection of the public
during office hours in the office of the Pune Municipal Corporation, Pune.

By order and in the name of Govemnor of Maharashtra
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In any lay hour or subdivision of
land admeasuring 0.4 hectares or
more, 10% of the entire holding
area shall be reserved as
recreational space which shall as
far as possible be provided in one
place. For plot areas between 3600
sqm. and 04 ha Provided
however that where the open space
calculated as above is less than 50
sq.m the owner may cither leave a
minimum open space of sq.m. or
pay to the Corporation the price of
the land equivalent to open space
area calculated as above
Notwithstanding above in the case
of very large lay out, distribution
of the total open space in the
various sectors may be allowed
provided that no such space at
anyplace admeasures less than 400
sq.m. The shape and location of
such open space shall be such that
it can be properly utilized as

playground

a)For every land irrespective of in
town planning scheme or otherwise
admeasuring 020 ha or more
layouts or subdivision or
amsalgamation proposals shall be
submitted

a) In any layout or subdivision or
land admeasuring 0.20 ha or
more, 10 percent of the entire
bolding area shall be reserved

contained in this rule, the shape
and location of such open space
shall be such that it can be
properly utilized as play
ground. No deduction in FSI for
road/ open space shall be made
in lay out for area between 0.20
ha to 0.40 ha. However, for the
areas above 0,40 ha. deduct in
shall be made for open space
and not for road for

computation of FSL

193
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10

11

133.1.1

133.1.1

No such recreational spaces shall

admeasures less than 400 sq.m.

The structures to be permitted in

The recreational open spaces shall

b)
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DEVELOPMENT CONTROL AND PROMOTION REGULATIONS
FOR PUNEMUNICIPAL CORPORATION-2017

PART -1
ADMINISTRATION
1.0 SHORT TITLE, EXTENT AND COMMENCEMENT

1.1 These Regulations shall be called as “Development Control and Promotion Regulations for
Pune Municipal Corporation-2017 (DCPR-2017)”

1.2 Extent- These Regulations shall apply to the building activities and development works on
lands within the old limits of Pune Municipal Corporation as notified under Section 23 of the
Maharashtra Regional & Town Planning Act, 1966 on 13" December, 2007. These
regulations will be parent regulation within the meaning of Government notification no.TPS-
1806/ 2125/CR-435/2006/UD-13, dated 6th December, 2007 sanctioned for additional area of
Pune Municipal Corporation. If any conflicts arises between these regulations and regulations
of additional areas, in such cases regulations of these parents DCPR-2017 will prevails.

1.3 Commencement- This set of DCPR-2017 shall come into force from the date specified in the
Notification date 05/01/2017 sanctioning the Development Plan along with the Development
Control and Promotion Regulations under Section 31 of the MRTP Act and these shall replace
all the existing Development Control Regulations, and any other office memo or circulars
issued in contravention to the intent and sprit of the sanctioned Regulations by the Municipal
Corporation, shall cease to be in effect.

1.4 Savings: Not withstanding anything contained in these regulations, any development
N . e . . .
permission granted or any development proposal for which any action is taken under the
erstwhile Regulations shall be valid and continue to be so valid, unless otherwise specified in
these Regulations.

Provided that, permission granted earlier shall be eligible for renewal as per provisions of the
Act. Provided further that, the words ‘action taken’ in this regulation shall also include the
issuance of Demand note for granting the development permission.

Provided also that, it shall be permissible for the owner to —

a) either continue to develop the project under the erstwhile regulations in toto and for that
limited purpose erstwhile regulation shall remain in force, or

b) apply for grant of revised permission under the new regulations, if the project is on-going
and the occupation certificate, has not been granted fully.

Provided also that, development permissions granted under earlier regulation as per the
provisions of Appendix R / or AR provisions and full and/or final occupation certificate is
issued, in such cases the portion/location designated for respective reservation is continued to
be in said reservation and rest of land on which residential/commercial development
permission is granted is deem to be converted in to residential/ commercial zone to the extent
of that area;

1.5 Validity of development permission. - If development permission has been issued before the
date of commencement of these Regulations, but the development is not started within a year
from the date of such permission, the said development permission shall be deemed to have
lapsed.

%
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existing building or its use, unless in the opinion of the Authority, such a building is unsafe
or constitutes a hazard to the safety of adjacent property.
@emmmm=  Notwithstanding anything contained in these regulations, any development permission granted or

any development proposal for which any action is taken under the erstwhile regulations shall be
valid and continue to be so valid, unless otherwise specified in these regulations.

Provided that, the words 'action taken' in this regulation shall also include the issuance of letter for
payment of Development and other Charges issued after approval of the proposal in principle.

Provided further that if any development permission has been issued before the date of coming into
force of these regulations and if work is not commenced within validity period and such
permission is not renewed “’in time i.e. before expiry of validity period of one year, then the said
development permission shall be deemed to have been lapsed. ’ However, there is no bar to
further renew the valid permission from year to year; but such extended period shall in no case
exceed three years.

Provided further that, it shall be permissible for the owner to -

a) Either continue to develop the project as approved under the erstwhile regulations in toto;
and for that limited purpose erstwhile regulation shall remain in force.
PIn case the commencement certificate is issued and the construction is in progress / part
occupancy issued, and if plans for additional built up area ” as per erstwhile regulations
are submitted to the Authority ¥ either before or after coming into force of these
regulations by consuming / utilising FSI / TDR as per the erstwhile regulations; but
could not be sanctioned due to the pandemic situation arisen out of COVID-19, the same
may be allowed to be permitted as per the erstwhile regulations in toto including the
payment of premium / charges, if the applicant so desires. However, such cases shall be
disposed by the authority before ® 31° January, 2022; Velse such applicants will have to
submit the fresh proposal as per these regulations.
Y Provided Jurther that, if any development proposal ? as per erstwhile regulations
is ¥ submitted before the date of coming into force of these regulations  either upto
maximum building potential or part of maximum building potential "V for which any
action is not taken under the erstwhile regulations, due to the pandemic situation arisen
out of COVID-19, it shall be permissible for the owner to continue the project as per the
erstwhile regulations in toto ” upto maximum building potential as per erstwhile
regulations, if applicant so desire “and Jor that limited purpose the erstwhile regulations
shall remain in force. However, such cases shall be disposed by the authority before
D315t January, 2022 "V else such applicants will have to submit the fresh proposal as per
these regulations or

b) Apply for grant of revised permission under the new regulations, if the project is on-going
and the occupation certificate has not been granted fully. In such cases, charges/premium
etc. paid earlier ” against the FSI sanctioned, exemptions granted in side margins,
allowing Residential/Commercial use on the Industrial Zone as per erstwhile regulations
shall be deemed to have been paid against such earlier sanctioned FSI/
exemptions/allowance of use. ™ In such cases Vthe charges / premium under these

D Inserted Vide Order No.CR 236/18 (Part-1). dt, 01" March 2021,
@ Inserted Vide Order No CR 236/18 (Part-1), dt, 26" July 2021.

3
( )lnserted Vide Order No.CR 236/18 (Part 1), dt. 02™ December 2021.

WMN'—————-——_—__._________T
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@ regulations shall be leviable ® against the revised permission and the charges /

premium paid earlier shall be adjusted against the revised charges / premium under these
regulations. Provided that no refund is permissible in any case.

c) In case the development is started with due permission before these regulations have come

into force, and if the owner/developer, at his option, thereafter seeks further development of
plot/layout/buildings as per these regulations, then the provision of these regulations shall
apply to the balance development. The development potential of such entire plot shall be
computed as per these regulations from which the sanctioned FSI of buildings/part of
buildings which are proposed to be retained as per approved plan shall be deducted to arrive
at the balance development potential of such plot ¥ and ancillary FSI shall be permissible
only on such balance potential, Such balance potential can be distributed on one or more
existing, earlier/newly proposed building/s in a group housing scheme.
Y In case of approved layouts in group housing scheme with buildings having height
between 15 m. to 24 m., and complying with provisions mentioned in Regulation No.
1.3(93) (xiv), NOC from Chief Fire Officer shall not be necessary, if the applicant is
applying for revised permission under these regulations.

d) The existing marginal distances including front margin may be allowed for higher floor /
floors subject to step margin as per these regulations. © In case of a building sanctioned
under the erstwhile regulations as non-special one with a height of 16 m with 3 m.
setbacks and the construction work is in progress, then while revising the plan under
these regulations, for height up to 16 m, the setbacks as per the erstwhile regulations
shall be allowed to be continued and Jor the height above 16m (instead of 15 m), setback
as per H/S requirement shall be insisted in the Jorm of step-margin.

e) For the on-going buildings for which passages, stairs, lifts, lift rooms etc. are allowed as
free of FSI by charging premium, in such cases these free of FSI items are allowed to that
extent only and for the remaining balance potential, provisions for free of FSI items of
these regulations shall be applicable,

) For the on-going buildings for which balconies are allowed to be enclosed as free of FSI by
charging premium, these free of FSI items are allowed to that extent only and for the
remaining balance potential balcony shall only be allowed as mentioned in these
regulations.

9] For the cases where occupation certificate is fully granted, revised permission as per these
regulations, may be granted subject to provisions of Real Estate (Regulations and
Development) Act, 2016, as may be applicable.

D Provisions mentioned in (b) to (f) shall be applicable mutatis-mutandis to the proposals
20 be sanctioned under this provision.

h) If the project proponent applies for occupation with minor amendments in plans approved
prior to this UDCPR, then amendment permitted as per the erstwhile regulations in
terms of internal / locational changes, amendment to the extent of 5% in the built-up area /
dimensions per floor within the permissible FSI as per then regulations may be considered.

" Note ~ The State Government may issue guidelines from time to time, if necessary, for smooth
implementation and removal of difficulties in transitional proposals.

1.5(i) Megacity Project approved under regulation no.15.4.3 of Mumbaij Metropolitan Regional Plan
shall remain valid till completion of the said project as per said regulation.

aQ Inserted Vide Order No.CR 236/18 (Part-1), dt. 01" March 2021,
@ Inserted Vide Order No.CR 236/18 (Part 1), dt. 02™ December 2021,

M—m—————_____h___hw'———————————_______________ﬁ
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Annexure X

———————————————
Presented on : 29th April, 2092,
Registersd on : 29th April, 2002,
Decided on : 4/1/2003, .-
= 4th January,2003.

.« *

Duration : & - Yrs. 8 Ms. 6 bs,

IN THES COURT OF IIT JOINT CIVIL JUDGE,3.D.PUME ,
( PRESIDZD OVIR BY SHRI. B.D. RATHCD ) : AT : PUMNS.,
' ey, 2\
Reg.Civil Suit No. 652/2002.,

1. Yhri. Ravindrakumar Nanpatlal
Sankala, ng2 : 37 years,
Occu. Agri. & Builder, R/a.
614, Nana Peth, Pune

2. Shri. Manoj Popatlal Bokadia,
Aga : 32 yeuars, Occu, Agri,
Business, R/a. 217, 3uparshavannath
Socinty, Marketyard, Pune : ees tplaintiffs,

8. Vs.

1, Union of Indis,
through Secretary
Dz fence Department , Réksha
Mantralaya, New Delhi.

2, Army school of Physical
Training (Principal)
Wanawadi, pune,

.3. Brig. Commandar Birnath Rawal,

Age : Adul{, Occu. Service,
R/a. ASPT, Wan.wadi, Pune. cee Dz f2andant:s.

RPPCARANCIS :

shri. R.N, Jagi:ap. advocate for plaintiffs,

Defendants Exparte,

JUDGHE N T,

o

fix

e



( 2 )
1, The plaintiffs have filed their suit feor

Jeclaration and injuneation agains* the dsfencdants.
The brief facts can e ocutlined as follows '

The suit property ts situated at ‘lancwacdi
within the limits of Puna Municipzl limits . Yhe land
S.110, 931-A, hissa no., A, ar2a 65R, rrvenue assesament
6.05 pss. and bhounded towurds EBast - 3,1M0. 834/2,
.towardé ‘South - S.vo. 3:‘.:», towards \lest - Gravey«rd of
Christ religion, and towards Morth - 5.9, 0. The
land S.No, ©3A-1 hissa no., 3, araa 88R.asassm'ent
0.75 ps. bounded tuwardi.sast - S,Mo. 93A-1/4, towards
South - 3.0, 36, towards Vest - 3.1l¢. 93)/2 and
towards Mortn - 4.llo, 70, The lund i.0. ©3/A-1,
higsa no. 4 acmsasuring 12 R ausessed st 1.06 p.s
pounded tm'-;-u:v_:'(s 2ast - 9%, ¥1, towAards Jouth -

.10, 35, towards West -~ ..o, 23A-1,3 and towards
North « 3.Mo0., %0. The land 5.0, 93/A, hissa no. 2

arza 42 R asseassed &t 3.01 ps. Lounded towards Ezit -

5.2, 93/A-1/3, towards 3south - 3,50, 35, towards V
West - S.%o. 93/A-1 and towards Norti Pune 3olanur

Road,

2, The plaintiffs have »nHurchased the wuit

properties as mentiored in para 1 of tie suit by A
sale deed on 7.1,2000 from shri. Ni{'r:uti Ramch-zmdr;s
Dediel Chougule and others. The sals deeds are duly
registarad a2t Sr.tlo, 135, 137, 139, 143, 141 on |
7.10.2000 in the office of sub-Registrar Haveli No.2.

The owners havz also executed and registered u Power

L
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of attorney on 10.1.2000, ‘he plaintiffs are there fore
lawful owner:s of the sult prOperiiic:.-.;. The plaintiffs
&re carrying on the business of constsuction under the
n=me anad style ' Roviraj Group,' The plaintiffs have
mrcnased the suit oropertiss for construction of

residantial and commercial pramises. The Duns Municinal

COrporation has sanction=d the Sub~ Division amal gamatiory

and building plans for the .said con'struction. The
plaintiffs have started construct: ‘on and 6evelooment
work on tho suit properties,

3. The defendant no. 2, Army school of Physicsl
Training is adjacent to the suit properties and situate
towards southern side of the suit oroperti"s The
oZfice of @& fen unt no, 2 is controlled by defendant
no. 1 . The defenvant' no. 3 is in charge of the Army
Fhysical Training schcol. The defendant no. 3 has been
oﬁjecting and séoppbng the workers of plaintiffs at
site from constructing a compound wall and development
without any reasons from Dacember 2001, The plainti‘ffs
requestad in writing to defendant no. 3 , by letter
dtd, 22,12,2001 to stop the obstruction which were
teing done by defendant no.3 . Even thereafter the
Jawans of 4,7,¢,T i.e defendant nc. 2 have obstructed
and stopned tha actual davelopment work and tharebv
caused delav in ‘da2velopment work wh.*;.ch has resulted in
huge monztary 10s.i, The dsfendants are iArmy personnel
and are rsputed person and hold high esteems there fore

it 45 not expactéd from them to do such illegal acts.



( 4
4, Oon 3C.3.02 Col, om Pawvar, Admini-Comct,
Cl have by its letter yo. CC6/6C/C3 Aupd and Al JTLC,

dept. sgain clarified that the suit pf'c;perties
belongs to the PlaintiZ<s and furtier reguested to
'defendant no: 2 & 3 not Lo object to the construction
of compoiiqd wall and development of sita. The plaintiffs
| hava executed a site display board adnmeasuring 60'x20¢
showing information «hout the projects namely -

" Florentine" andg * Citadel " " solace Park", The
photograph of thass hoerdings erected through 1-1/3.
Sai publicity.mxx The de fandant ne, 3 is resigling

in the premises of army Physiczl Training School in
short A.5.P.T. The dafendant no. 3 wanted to huva
illegal ana unauthori 3:3d adventage from the plaintiff,
The defendant no., 3 was not hapny becsmse of the
clear instruction given to him by his superior, The
owners of the property shri. Dedge alias Chougule
reside very near to the suit proparty. One of tha
original 'ownas Shri. Dadge has uxen a5,T.D. booth,
The said booth is abetting the suit propertv, On
31.4.02 the owner #hri. Dedge heard the rzoise <nd
gath.s,ring, of people at the suit site, He gound that
zngof 20 persons has trespaszed mover tle suit land,
The dsfendant no, 3 who was frequently visiting sTD
booth being incharge of ® » ASPT was present theare,-
The persons on thg pbroperty were cutting the hoarding

and ther» wer= some persons in military clothns, :
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5. pefandant no. 3 on 21,.,4.02 =t night alongwith

20 to 25 militery personal of: ASPT have trespassed

on the suit lands and forcibly pulled dovn the huge site
di‘splay board and carted it waway. The 'plainti.t‘fs were
informed immediately on 22.4.02 about the said illegal
act of defendant no, 3 by the original' owners of suit
properties Shri, Dedge. Thereafter qn' 24,4,02 the
plaintiffs lodged a police complaint to Wanawadi police
‘'station, Pune, The pl;i;utiffs have also sent a la tter
on 22.4.02 to Brig. Rajeshwar $ingh V.S.M. Commander,
pune about trespassing and illegai act of pulling down
the sifie display board by AGPT l.e de fendants no. 2 & 3.
The defendants have no rignt, title or interest in the
suit properties. The defendants hzve2 no right to enter
upon the suit p::ope'rties which are the prbvate proper-
ties, The actual'cost of the display board which is

Rs, 2/- laxhs . The plaintiffis have suffered actual
loss for Rs. 2/~ lakhs and mantal torture by way of
unwarrantad harshment. There is auprehension in ~the'
mind of the plaintifif that defendants 2 & 3 again

tre spass upon £ne suit properties of plaintiffs and
tle:eby cause obstruction to the development work .
There fore plaintiff has filad suit for declaration

that defendants, and thelr agents or} any persons on
tyeir behalf have no right, title cr interest in the
suit proparty and to enter upon the suit properties

to obstruct their cc;nstruction work. 50 also court

may order and direct de fendants to pay damages of

e
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of Rs, 2/- lakhs to the plaintiff. Permanent .

injunction may be issued against the defendants

and their persons from entzring uoon suit proverties

or. doing any act causixjx.g obstructicn to tha conttruction

and development work upon the suit proparty.

6. . Defendants have not filed their say,

there fore suit proceeded axpxxiex without .5, ‘and C d
ordsr to that effect is passed on x. 1 on 1,5.02,

7. ‘I‘he Plaintiff hos filed his affidavit by

way of examination-in-chief, Thercafter a.‘L'so e fendants

did not turn up, Hence no corss examinatj.on/v.?:geggssed

by the court on 14.8.02.

8. , The counseJ: for plaintiffs argued before me

whatever the contentions raised bj; the plaintiff in

affidavit Ex. 24 can be taken into consideration as

the avernments madé by the plaintiffs have gone unchallenged

on record. Inspite of the fact it is to be take'm into (
consideration as to whether the Plaintif£f has proved

his case as per tha prayer macde in the plaint. ‘\/
Admittedly the documents dtd., 30.3.02 issued by Col,

,Om Pawar Administration Commandant C1 b2aring No., 1006/60/

03 A.SP'I; & APTC clarify that the suit propsrties belongs

to the plaintiff and thereby reque sted defendants 2 g 3

not » to object construction of compound wall and

cevelopment of the site. Zerox copie.s of sale deeds

from original ownesrs regarding the suit properties are

filed on record. There is no challenge to the sale deeds

from the defendants, therefore it can be 5214 that



pluin'ti..-s Are owners of the suit properties, lettar

dtd, 22,12.01 issu=d to Brig. Rajeshwar Singh vaM
Commander sub area camp Pune that the suit 'properties
is purely a ra_sidantiai'zone .( Inspite of the fact the
Commandant % ,5,P.T. has been objecting and stovpong
plaintisf from constructing compound wall and developw
C } mant of the site without giving any valid reasons for
the sam3. There ars other corre spondance made by the
plaintiff regarding. intervention made by defendant
no, 3 + 30 also asknad for to stop unwarranbed harass-
ment and to make good the loss of Rs, 2/- lakhs which
was caused by defendant no. 3 . A eriminal ‘case has
also bsen registered with the police station Wanawadi
on the complaint of Manoj Bokadia, As per letter dtd,
30.3.02 which is placed on record issued by Om Pawar
Col. Admini. Commander C1 and copy addressed to the
C, G . p'laintiff clearly shows ‘tha‘t the suit pr.:op'erties belong
to the plaintiffs and dafendants should‘ not object to
their construction of compound wall and dsvelopu;ent of
the sit: as per the authorised pPlan. Inspbte of the fac
on 22,4.02 the dsfendant no, 3 alongwith Jawans of
A5 P.T. enterad in the suit nramises and pulled down
the display board and thereby caused loss of Rs, 2/~

lakhs and mental torture to the pvlaintiffs by way
of unwarrantad harassment. Tn such circumstances it is

crystal clear that the plaintiffs ars owners of the
sult properties and without any reason the & fencdant
no, 3 alc;ngwith other Jawans of A.3.,2,7, entered into

the suit properties ang causad damage to the tune



of Rs. 2/~ lakhs, The argumant of couns:l for
Plaintiff can be taken into consideration as regards
tre spassing of defendant no, 3 alongwith other
Jawans and thereby causing damage . Thare is
apprehension in the mind of the plaintiffs that the
defendants may again enter in the suit property for
causing 1oss to the plaintiffs. The plaintiff has
examined one witness by name Manoj P, Bokadia at

Ex. 24, Daﬁenc'lants‘ remainod absent and no cross order
is passed against them on 14.8.02. so also one more
witness by name Milind D, Ahire examined at Ex. 28
wherein he discloses that the plaintiff had appointed
him to ersact the hoarding 56 x 21 ft, and 4. x 21 ft,
at the suit site. The bills =, that effact fior the
cost of eraection hes men bubmitted by him on record
dtd. 19.4,02 for Rs. 1,22,220/- and bill dtd, 19.4.02
for Rs. 76,000/~ which is srodued on recora. Theraby
it is crystal clear that the plaintiff has sustained
damages as prayed for by him to the extent of Rs, 2/-
kmWs lakhs. Court fee stump to that effect s also

Paid by the plaintiff, Ther2 is no cross.~éo the witnéss
examined by the plaintiff. There fore whatevnr avernments

made by the witness of the plaintiff has gore unchallenged

on record. Thege fore plai nyviff is entitled to claim
damages as praysd for ., In such circumstances the

argument of learned counsel for pPlaintiff can be

taken into consideration, and I proaeed to pass following

order

e
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QRDER,
1. 5uit of the plaintiffs is decreed with costs,
2. It is hereby declared that the defendants, their

agentslor any persons on their behalf have no right,
title and inter= st to entar uson the suit properties or
to obstruct the oconstruction.
3. The defendants or any persons on their bahalf are'
hereby restrained by way of perpetual injunction from
entering upon the suit proparties or doing 'any act
causing obstruction to the construction atid development
work upon the suit properties.
4, Defendants shall pay amount of Rs, 2/- lakhs
towards damagas to the plaintiff within 30 days after Y—
p assing of this order . ™
S, Decree b2 drawn up accordingly.

\

Date : 4/1/03. (3.D. Rathod ) -
drd Jt.Civil Judgz,3.D.Pune,

-
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; Maharashtra

% Regional and

i Town
Planning

- Act, 1966

NOTIFICATION

URBAN DEVELOPMENT DEPARTMENT,
Mantralaya, Mumbai 400032
Dated: 28/01/2016

No.TPS -1813/3067/CR-122MCORP/12/UD-13:- Whereas, the lands reserved for public
amenities, social facilities and utilities in the Development Plans (hereinafter referred to
as the said Development Plan) of the Municipal Corporations (hereinafter referred as to
as the said Planning Authorities) prepared and sanctioned under the provisions of
Maharashtra Regional and Town Planning Act, 1966 (hereinafter referred to as the said
act) are being generally acquired under Section 126 of the said Act read with relevant
provisions of Land Acquisition Act, 1894 (hereinafter referred as to as the said LA Act)
by granting “Transferable Development Rights”;

And whereas, the Land Acquisition Act, 1894 replaced by the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
Act, 2013 is an Act of Indian Parliament that regulates land acquisition and provides
rules for granting compensation, rehabilitation and resettlement to the affected persons
and provides provisions for fair compensation to those whose land is taken away, brings

transparency to the process of acquisition of land and assures rehabilitation of those
affected;

And whereas, in view of the provisions of the Right to Fair Compensation and

Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013, it is

necessary to allow the fair compensation for the lands reserved for public amenities,
social facilities and utilities in the Development Plans prepared under the provisions of
Maharashtra Regional and Town Planning Act, 1966 by granting “Transferable
Development Rights and by allowing owner for development -subject to certain
conditions under Accommodation Principle;

And whereas, in view of the above, Government felt necessary to reform the
existing regulations of “Transferable Development Rights and Accommodation
Principle” (hereinafter referred as to as the said Regulations) and for that purpose the
Study Group was formed to examine the provisions of the newly enacted Land
Acquisition Act & to suggest the reformation in the present said regulations of
transferable development rights and Accommodation Principle;

And whereas, the Study Group after careful study of the provisions of the Right
to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013, submitted the report to Government and in view of
recommendation of the Study Group, the Government of Maharashtra is satisfied that in
the public interest it is necessary to incorporate urgently a comprehensive revised
regulation in respect of Transferable Development Rights and Accommodation
Principle in the sanctioned Development Control Regulations of the respective said
Planning Authorities replacing the all said existing /proposed regulations of
Transferable Development Rights and Accommodation Principle (hereinafter referred to
as the proposed modification );

And whereas , pursuant to the above and in exercise of the powers conferred by
Clause (a) of sub-section (1AA) of Section 37 of the said act and all other powers
enabling in that behalf, the Government of Maharashtra has published a notice bearing
No.TPS-1813/3067/CR-492/MCORP/13/UD-13/dt 30/04/2015 which appeared in the Maharashtra
Government Gazette dated 7* to 13® May 2015 on the page no 10 to 22 for inviting
objections and suggestions upon the said proposed modifications from the general
public and concerned Joint Director of Town Planning of the division was authorized
C\Usm\Adm s \Dasisng/TDR NOTIFICATION_PINAL W1t Dse
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as an Officer (hercinafter referred to as the said Officer Jto give hearing and submit his
report to the Government;

And whereas after considering the reports submitted by the concerned said
Officers and consulting the Director of Town Planning M.S.Pune ,the Government of
Maharashitra is of the opinion that the proposed modifications in respect of
“Transferable Development Rights” as mentioned in ANNEXURE B should be sanctions
with certain modifications for the said Planning Authorities (excluding Municipal
Corporations of Kokan Division) as mentioned in ANNEXURE 4 and decided to take
decision on Accommodation Reservation Principle scparately;

Now therefore, in in exercise of the powers conferred by Clause (c) of sub-
Section (1AA) of Section 37 of the said act and all other powers enabling in that behalf,
the Government of Maharashtra finally sanctions the proposed modifications in respect
of “Transferable Development Rights” as mentioned in ANNEXURE B with certain
modifications for the said Planning Authorities as mentioned in ANNEXURE 4 attached
herewith;

02. This notification shall be kept open for inspection to the general public in the
following offices for the above period on all working days.

(i) Office of the Director of Town Planning, Central Building, Pune;
(ii) Office of the Joint Director of Town Planning, Pune, Nashik, Nagpur,
Aurangabad, Amravati Division,

(iii) Commissioner Municipal Corporation

By order and in the name of Governor of Maharashtra,

-‘W
Sanjay - —
Balkrishna Saoji mtmassexuis
T R e

(Sanjay Saoji)
Under Secretary to Government

CAUSAMADOINGTDR JOTIFICATION JINAL, $CTHtLDue
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ANNEXURE A

Accompaniment to the Government in Urban Development Department Notification
bearing No. TPS -1813/3067/CR-122/MCORP/12/UD-13, dated 28/01/2016

A A \Dseg TN _NOTIFICATION, FINAL,_WCTIeRS.Ooe

Sr. Name of Municipal Corporation Name of the Division
No.
1 Pune Pune Division
2 Pimpri-Chinchwad
3 Solapur
4 Kolhapur
5 Sangli-Miraj-Kupwad
6 Nagpur Nagpur Division
7 Chandrapur
8 Nashik Nashik Division
9 Ahmednagar
1 10 Jalgaon
“ 11 | Dhule T
' 12 Malegoan : .
‘ 13 Aurangabad Aurangabad Division
14 Nanded-Vaghala
15 Latur
16 Parbhani
17 Amravati Amravati Division
18 Akola
% By order and in the name of Governor of Maharashtra,
Sanjay e — !
Balkrishna -ERs=Ssm- !
Saoji e T
(Sanjay Saojl) !
Under Secretary to Government
3
.% I
¢
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Accompanimeat to the Government in Urban Development Department Notification
bearing No. TPS -1813/3067/CR-122/MCORP/12/UD-13, dated 28/01/2016.

REGULATIONS FOR GRANT OF TRANSFERABLE DEVELOPMENT RIGHTS

1.0 TRANSFERABLE DEVELOPMENT RIGHTS -

Transferable Development Rights (TDR) is s compensation in the form of Floor Space Index (FSI) or
Development Rights which shall entitle the owner for construction of built-up area subject to provisions in
this regulation. This FSI credit shall be issued in a certificate which shall be called as Development Right
Certificate (DRC).

Development Rights Certificate (DRC) shall be issued by Municipal Commissioner under his signature and
endorse thereon in writing in figures and in words, the FSI credit in square meters of the built-up area to
which the owner or lessee is entitled, the place from where it is generated and the rate of that plot as
prescribed in the Annual Statement of Rates issued by the Registration Department for the concerned year.

2.0 CASES ELIGIBLE FOR TRANSFERABLE DEVELOPMENT RIGHTS ( TDR ):-
Compensation in terms of Transferable Development Rights (TDR) shall be permissible for-

i) lands under various reservations for public purposes, new roads, road widening etc. which are
subjected to acquisition, proposed in Draft or Final Development Plan, prepared under the
provisions of the Maharashtra Regional and Town Planning Act,1966;

ii) lands under any deemed reservations according to any regulations prepared as per the
provisions of Maharashtra Regional & Town Planning Act, 1966;

iii) lands under any new road or road widening proposed under the provisions of Maharashtra
Municipal Corporation Act ;

iv) development or construction of the amenity on the reserved land;

v) unutilized FSI of any structure or precinct which is declared as Heritage structure or Precinct
under the provisions of Development Control Regulations, due to restrictions imposed in that
regulation;

vi) in lieu of constructing housing for slum-dwellers according to regulations prepared under the
Maharashtra Regional & Town Planning Act, 1966;

vii) the purposes as may be notified by the Government from time to time, by way of, ‘modiﬁcation
to, new addition of, any of the provisions of sanctioned Development Control Regulations.

3.0 CASES NOT ELIGIBLE FOR TRANSFERABLE DEVELOPMENT RIGHTS ( TDR ):-

It shall not be permissible to grant 7Transferable Development Rights (TDR) in the following
circumstances:-

i) For earlier land acquisition or development for which compensation has been already paid partly
or fully by any means; :

ii) where award of land has already been declared and which is valid under the Land Acquisition
Act, 1894 or the Right to Fair Compensation & Transparency in Land Acquisition, Rehabilitation
and Resettlement Act, 2013 unless lands arc withdrawn from the award by the Appropriate
Authority according to the provisions of the relevant Acts.

¥ C\UsenMdnis\ Dk TDR _NOTIFICATION_FINAL_ACTI08 Ove )
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Development Plan roads prior to these regulations.

iv) for the width of road that would be necessary according to the length as per Development
Control Regulations;

v) if the compensation in the form of FSI/ or by any means has already been granted to the
owner.

vi) where lawful possession including by mutual agreement /or contract has been taken.

vii) For an existing user or retention user or any required compulsory open space or recreational
open space or recreational ground, in any layout.

viii) For any designation, allocation of the use or zone which is not subjected to acquisition.
4.0 GENERATION OF THE TRANSFERABLE DEVELOPMENT RIGHTS (TDR ) -

4.1 Transferable Development Rights (TDR ) against surrender of land :-

4.1.1 For Surrender of the gross ares of the land which is subjected to acquisition, free of cost and
free from all encumbrances, the owner shall be entitied for TDR or DR irrespective of the FSI
permissible or development potential of the vary said land to be surrender and also that of land
surrounding to such land at the rate as given below:-

Area Designated on DP |  Entitiement for TDR/DR
Non-congested Area 2 times the area of surrendered
land.

Congested Area 3 times the area of surrendered
land.

(Explanation: Above entitlement may also be applicable to the compensation paid in the form of
FSI to the owner to be utilised on unaffected part of same land parcel and in such cases the
procedure of DRC shall not be insisted.)

Provided that, if leveling of land and construction/erection of the compound wall / fencing as per
Clause No. 4.1.2 to the land under surrender is not permissible as per the prevailing Development
Control Regulations, the quantum of TDR shall be reduced to 1:1.85 and 1:2.85 in non-congested

area and congested arca respectively.

Provided also that Additional / incentive Transferable Development Rights (TDR) to the extent of
20%, 15%, 10 % and 5% of the surrendered land area shall also be allowed to the land owners
who submit the proposal for grant of Transferable Development Rights (TDR ) within 1, 2 3
years and 5 and 4 years from this notification respectively.

Provided that the quantum of generation of TDR as prescribed above, shall not be applicable for
TDR generated from construction of amenity or construction of reservation/roads, Stum TDR, and
Heritage TDR . Also the quantum of Transferable Development Rights (TDR ) generated for
reservation in CRZ/BDP/HTHS arcas or in areas which have some natural or legal constraint on
development shall be as decided by the Government separately.
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cost and free from encumbrances and after leveling the land to the surrounding ground level and

after constructing / erecting a 1.5 m. high compound wall / fencing i.. brick/stone wall up to 0.60

mt above ground level and fencing above that up to remaining height with a gate, at the cost of the
owner and to the satisfaction of the Municipal Commissioner. Provided that, if on certain lands

such construction / erection of compound wall / fencing is prohibited or restricted by any
regulation, then quantum of Transferable Development Rights (TDR ) shall be reduced as
prescribed in proviso to Clause 4.1.1.

4.13 If any contiguous land of the same owner/developer, in addition to the land under surrender
for which Transferable Development Rights (TDR ) is to be granted, remains unbuildable, the
Municipal Commissioner may grant Transferable Development Rights (TDR ) for such
remaining unbuildable land also if the owner / developer hands it over free of cost and free from
all encumbrance and encroachment. If such land is from the proposed roads then such land shali be
utilised for road side parking, garden, open space or road side amenities including bus bays, public
toilets or any compatible user as the Commissioner may decide and if the such land is from the
proposed reservation then same shall be included in such proposed reservation and shall be
developed for the same purpose. The Municipal Commissioner shall quarterly report such cases to
Government.

- 4.14 In case of lessee, the award of Transferable Development Rights (TDR ) shall be subject
d to lessoe paying the lessor or depositing with the Planning Authority for payment to the lessor, an
amount equivaleat to the value of the lessors’ interest to be determined by the Planning Authority
on the basis of Land Acquisition Act, 1894 or the Right to Fair Compensation and Transparency
in Land Acquisition, Rehabilitation and Resettlement Act, 2013 against the area of land
surrendered free of cost and free from all encumbrances.

42 Transferable Development Rights (TDR ) against Construction of Amenity-

When an owner or lessee with prior approval of Municipal Commissioner, may develop or
construct the amenity on the surrendered plot or on the land which is already vested in the
Planning Authority, at his own cost subject to such stipulations as may be prescribed and to the
of satisfaction of the Municipal Commissioner and hands over the said developed/constructed
the amenity free of cost to the Municipal Commissioner then he may be granted a Transferable
Development Rights (TDR ) in the form of FSI as per the following formula:-
Construction Amenity TDR in sq.m. = A/B * 1.25

I:;\t.
;ted Where,

A= cost of construction of amenity in rupees as per the rates of construction mentioned in Annual
tof Statement of Rates (ASR) prepared by the Inspector General of Registration for the year in which
218 construction of amenity is commenced.

273 | B=1land rate per sqm. as per the Annual Statement of Rates (ASR) prepared by the Inspector
General of Registration for the year in which construction of amenity is commenced.

'::: 54 UTILISATION TRANSFERABLE DEVELOPMENT RIGHTS ( TDR )i

for } 51 A holder of DRC who desires to use FSI credit therein on a particular plot of land shall attach

ot} valid DRCs to the extent required with his spplication for development permission. Proposal for
Transferable Development Rights (TDR ) utilisation shall be submitted alongwith the documents
s may be prescribed by the Commissioner or by the Government from time to time.
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§.2 With an application for development permission, where an owner seeks utilisation of DRC, hi
shall submit the DRC to the Municipal Commissioner who shall endorse thereon in writing i
figures and words, the quantum of the TDR proposed to be utilised, before granting developme
permission. Before issuance of Occupation Certificate, the Commissioner shall endorse on the °
DRC, in writing in figures and words, the quantum of TDR/DRs actually used and the balance
remaining if any.

8.3 The Transferable Development Rights (TDR ) generated from any land use zone shall be
utilised on any receiving plot irrespective of the land use zone and anywhere in congested or non-
congested area carmarked on Development Plan. The equivalent quantum of Transferable
Development Rights (TDR ) to be permitted on receiving plot shall be govemed by the formula
given below:-

Formula: X=(Rg/Rr)x Y .
Where, X = Permissible Utilisation of TDR/DR in sqm on receiving plot

Rg = Rate for land in Rs. per sq.m. as per ASR of generating plots in generating year

Rr = Rate for land in Rs. per sq.m. as per ASR of receiving plot in generating year

Y= TDR debited from DRC in sq.m.

S.4- Utilisation of Transferable Development Rights (TDR) and Road Width Relation :-

5.4.1 Notwithstanding snything contsined in any regulation, the total maximum permissible built-
up area and utilisstion of Transferable Development Rights (TDR ) on receiving plot shall be,
subject to the road width, as prescribed below:-

Sr No Plots Fronting on Road width Maximum permissible TDR Loading
Plot area in sq.mt.
Upto 1000to | 4000 sq.mt.
1000 sq.mt. | 4000 sq.mt. | and above
1 2 3 4 5
1 9mt and above but less than 12 0.20 0.40 0.40
2 12mt and sbove butless than 18 030 0.50 0.65 -
3 18mt and above but less than 24 0.30 0.60 0.90
4 24mt and above but less than 30 0.30 0.80 1.15
5 Above than 30 mt 0.30 1.00 1.40
[
Note:-

i) Column No.3, 4 and 5 shows the maximum permissible TDR that can be utilised on any plot.

ii) FSI loading limit on such plot (Maximum Building potential)shall be the basic FSI + TDR +
Additional FSI on payment of premium if any.

iii) Maximum permissible TDR losding as mentioned above on any plot shall be exclusive of FSI
allowed for inclusive housing if any.

iv) The priority and quantum of maximum permissible TDR loading mentioned above shall include
atleast 20 % slum TDR (wherever applicable) and DRC generated from the vary said land and/or
DRC generated from other location up to the permissible limit mention above .
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v) If a plot is situated on internal road having dead end within 50 mt. from the main road, ti§n3 8 2
such plot shall be treated as fronting on main road for the purpose of utilisation of TDR.

54.2 Provided that, the restrictions of total maximum permissible built up area in terms of FSI
with respect to road width mentioned above shall not be applicable in cases where, the permissible
FSI is more than the basic FSI in various schemes, like Slum Rehabilitation Scheme,
Redevelopment of cess buildings, redevelopment of dangerous buildings, Urban Renewal Scheme,
Redevelopment of MHADA buildings/Colonies, Metro Influence Zone ctc. where specific
provisions which are sanctioned by the Government shall apply. ‘

54.3. Provided that, the additional FSI permissible in certain categories of buildings such as,
Educational building, Registered Charitable Institutional/ Medical / Hospital Building, Star
. Category Hotel, Religious Building etc. as per prevailing Development Control Regulations, if
i any, can be availed cither by full or part utilization of TDR or full or part utilization of additional
FSI at the option of owner. However, the restriction of road width mentioned as above shall not be
spplicable when the owner exercises his option of availing utilization of additional FSI and in such
cases limitation of maximum building potential as mentioned in regulation no 5.4.1 shall not be
spplicable.

544 The utilisstion of Transferable Development Rights (TDR) shall be permissible by
considering Gross Plot Area excluding area affected by reservations or deemed reservation, if any.
f Thhprhciplc:hanahobeappﬁablemﬂwwnﬁmmbedewlopedmdumcptwkiomof
Accommodation Reservation, by considering the total area of such reservation before surrender.

J 5.4.5 Areas Restricted from Utilisation of Transferable Development Rights (TDR) :-
il be, Utilisation of Tramsferable Development Rights (TDR) shall not be permitted in following arcas:-

1) Agricultural / no development / Green zone / HTHS Zone and Bio Diversity Park reservation in
] the Development Plan.

- b) Area within the flood control line i.c. blue line (prohibitive zone) as specified by Irrigation
Department.

¢) Coastal regulation zone.

d) Where the permissible basic Zonal FSI is less than 0.75.

] e)mhvmmmmwﬁﬁmmmﬁcﬁmwbymynoﬁﬁaﬁmmm
— . &emviliomofmyCmWSmActﬂihCRZmﬂMDefmnmmicﬁonmem.)m

69 GENERAL STIPULATION:-

ot 6! Dovelopmeat Rights (DRs) will be granted to an owner or lessee, only for reserved lands

which are retainable and not vested or handed over to the Government /Urban Local Bodies and

DR + notexemptedundanecﬁonZOoeroftheihenUrbmlmd(CeilingnnﬂReglmﬁou)Act,w%

' mmwmmwummawmummmm

of schemes sanctioned under section 20 or 21 of the said Act, the grant of Development Rights

of FSI (DRs) shall be to such extent and subject to the coriditions mentioned in soction-20 scheme and

' wch conditions as the Government may prescribed. In case of non-retainable land, the grant of

Development Rights shall be to such extent and subject to such conditions as the Goverpment may

m..mmofmmmmuwmmmmmwmecom
from time to time in this regard.
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Provided that, in case of lands having tenure other than Class-I, like Inam lands, trikigi
lands ctc., N.O.C. from Competent Authority, mentioning i)share of Government and land holdg
ii)transfer of such land in the name of Planning / Appropriate Authority, shall be produced by th
land holder at the time of submission of application for grant of TDR.
62 DRC shall be issued by the Municipal Commissioner as a certificate printed on bond paper
an appropriate form prescribed by him. Such a certificate shall be a “transferable and negotiablé *}
instrument™ after the suthentication by the Municipal Commissioner. The Municipal
Commissioner shall maintain a register in a form considered appropriate by him of all transactions,
etc. relating to grant of, or utilisation of, DRC.
6.3 The Commissioner shall issue DRC within 180 days from the date of application or reply from’
the applicant in respect of any requisition made by him, whichever is later.

64 Transfer of DRC-

Mll‘heComiuionunhnllallowtrmferofDRCinthefolloﬁng manner-

i) In case of death of holder of DRC, the DRC shall be transferred only on production of the
documents as may be prescribed by him from time to time, after due verification and satisfaction
regarding title and legal successor.

ii) If a holder of DRC intends to transfer it to any other person, he shall submit the original DRC
to the Commissioner with an application alongwith relevant documents as may be prescribed by
the Commissioner and a registered agreement which is duly signed by Transferor and Transferee,
for seeking endorsement of the new holders name, i.c., the transferee, on the said certificate. The
transfer shall not be valid without endorsement by the Commissioner and in such circumstances
the Certificate shall be available for use only to the holder / transferor.

64.2 The utilisation of TDR from certificate under transfer procedure shall not be permissible,
during transfer procedure.

6.5 The Commissioner may refrain the DRC holder from utilizing the DRC in the following
circumstances:-

i. Under direction from a competent Court.

ii. Where the Commissioner has reason to believe that the DRC is obtained a) by producing
ﬁ'audulentdowmum b) by misrepresentation,

6.6 Any DRC may be utilised on one or more plots or lands whether vacant, or already developed
fully or partly by erection of additional storeys, or in any other manner consistent with the
prevailing Development Control Regulations,

6.7 DRC may be used on plots/land having Development Plan reservations of buildable nature,
whether vacant or already developed for the same purpose, or on the lands under deemed
reservations, if any, as per prevailing Regulations.

6.8 DRC may be used on plots/land available with the owner after surrendering the required land
and construction to the Planning Authority under the provisions of Accommodation Reservation.

In such circumstances, for the purpose of deciding Transferable Development Rights (TDR )
receiving potential, the total area of the reservation before surrender, shall be considered.

6.9 Infrastructure Improvement Charges-

The utilizer shall pay to the Planning Authority, an infrastructure improvement charges, for a
proposed quantum of TDR to be utilised, at the rate of 5% of construction cost as per the prevailing

Annual Statement of Rates.
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7.0 VESTING OF LAND :-

z.lTheCommisﬁow,befmeknﬁngDRQmﬂvuifymduﬁlfyhimuﬁmmeowmhipmd
ndeofﬁehanpoudfotmahwhhthclpplm,mdgcttheRmtdofRightmbe
cmrecmdinﬁ:emzofPhnningAmhoﬁty.

7.2chgsetheAppmpﬁneMyhoﬁtyf«mvaﬁmkom«mmleningAmhodw,itshnnbe

H PmﬁdeddeifthAmhmﬂykmeSmeDMm
MunicipalCommiuiowmnhndommemimofmhlmdmthemmedDepnmm
free of cost.

8.0) EFFECT OF THIS REGULATION:-
2) vainionofﬁmaﬁmofmkﬁomﬂmemg\ﬂnﬁomahumbeappﬁablewhuenachu

w

o

o) beeniuuedpﬁormpubﬁnﬁonofﬂxaemguhﬁomﬂowwerUﬁﬁuﬁonofmhmRmﬂbe

y allowed as per these regulations only.

> b) These Regulations shall come into cffect from publication of this Notification in Official

Gazette.
L ‘
ByorderandlntheumeofGovmorofMahmhtra,

& Sanjay s
Balkrishna EXSmmmmme

® Saoji e

(Sanjay Sacji)

Under Secretary to Government
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NOTIFICATION
(ADDENDUM)
Government of Maharaghtra
Urban Development Department
Mantralaya, Mumbai-32
Date:02/05/2016

Mabharashtra Regional And Town Planning Act, 1966

No. TPS -1813/3067/CR-122/MCORP/12/UD-13: Whereas, in exercise of the powers
conferred by Clause (c) of sub-Section (1AA) of Section 37 of the Maharaghtra Regional
and Town Planning Act,1966 (hereinafter referred to as the "said Act”) and all other powers
enabling in that behalf, the Government of Maharashtra finally sanctioned the
“Transferable Development Rights™ regulations as mentioned in Annexure-B (hereinafter
referred to as ' the said final TDR regulations) in respect of Municipal Corporations as
mentioned in Anmexure-A of the notification No. TPS -1813/3067/CR-
122/MCORP/12/UD-13 Dt.28/01/2016 which is published in Maharashtra Government
Gazette dt.29/01/2016 (bereinafter referred to as * the said notification) ;

And whereas, various representations from Commissioners of Corporations, Stake
holders, Architect, Developers, Organizations etc are received om the said final TDR
regulations requesting to review some of the provisions like utilisation of earlier generated
TDR, utilisation of TDR on road width and plot sizes ,TDR allowed to be utilised on road
width less than 9.00 mt. etc.;

And whereas after considering the various representations and in larger public
interest, the Government of Maharashira is of the opinion that some of these provisions
from the said final TDR regulations shall be clarified or amended for smooth
implementation of the said rogulstions and the Government found it expedieat in the public
interest to take recourse of the Section 154 of the said Act, to issue addendum to the said
Notification;

Now therefore, in exercise of the powers conferred by Section 154(1) of the
Maharashira Reglonal and Town Planning Act, 1966 (Mah. XXXVII of 1966) and all
other powers enabling in that bebalf, the Govt. of Maharashtra hereby accordingly amend
the said notification TPS -1813/3067/CR-122/MCORP/12/UD-13, Dt.28/01/2016 by
.issuing Addemdum to-the said notification as mentioned in Annexure-B attached here
with;

02. The provisions of this Addendum along with provisions of the carlier "said
notification” shall have effect from the date of publication of carlier "said motification” in
the Maharashtra Government Gazette i.e. from Dt.29/01/2016.

03. This addendum shall be kept open for inspection to the general public in the following
offices for the sbove period on all working days.

(i) Office of the Director of Town Planning, M. S. Central Building, Pune;
(ii) Office of the Joint Director of Town Planning, Pune, Nashik, Nagpur,
Aurangabad, Amravati Division;
(iii) Commissioner Municipal C i
This notice shall also be made available on the Government website
www,maharashtra.gov.in (st / fvesn.
Sanjay oo o

order and in the name of Governor of Maharashtra, e
» Balkrishna St
Saoji SR
(Sanjay Saoji)
Under Secretary to Government
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Annexure-B

AwompnmmenttothaﬁovemmentmﬂrmewdopmmtDepamnthouﬁcaMn
bearing No. TPS -1813/3067/CR-122/MCORP/12/UD-13, Dated 02/05/2016

Regulation | Addendum issued under Section 154 of the M.R. And T. P. Act

No 1966 to the TDR Regulation (Annexure-B) sanctioned vide
Government  Notification No. TPS  -1813/3067/CR-
122/MCORP/12/UD-13, dated 28/01/2016

3.0(lv) | The following sentence is added before sub regulation (iv) of
Regulation no.3.

3.0 (iv) - In cases where layout is submitted along with proposed
Development Plan Road, in such cases TDR shall mot be
permissible for the width of road that would be necessary according
to the length as per Development Control Regulations;

4.1.1 In the Second proviso of Regulation no 4.1.1 the word "and 4" is
deleted from the last sentence.

412 In the Regulation no 4.1.2, following proviso is added-

Provided further that such construction/erection of compound
wallfencing shall not be necessary for area under Development
Plan roads. In such cases TDR equivalent to ‘entitiement as
mentioned in regulation no 4.1.1 shall be granted without any
reduction.

54.1 | Column no 3 and 4 of the Table in the Regulation no 5.4.1 is deleted.
Column no § is renumber as column no.3. With this amendment the
Table in the Regulation no 5.4.1 is amended as shown below.

8r. Plots Fronting on Road width Maximum
No permissible
TDR Loading

1 2 3

1 | 9mt and above but less than 12 0.40
2 | 12mtand above but less than 18 0.65

3 | 18mtand above but less than 24 0.90

4 |24mtand above but less than 30 1.15

5 | 30 mt. and Above 140

54.1 The note (I) of Regulation no 5.4.1 is amended as follow.
Note
® Column No.3 shows the maximum permissible TDR that can be
utilised on'any plot. Provided that specific area based restriction
where TDR utilisation is not permissible by earlier Regulations
shall remain in force except for Gaothan/Congested areas.

Provided also that the above utilisation of TDR would be
available to an existing road width of 9 mt and above so marked
. under the relevant Municipal Corporation Act.

FATDR Directives\Other Division.docx




54.1
Note (i)

In the note (ii) of regulation no 5.4.1, the following word is added at
the end of note after the word "if any”

FSI loading limit on such plot (Maximum Building potential) shall be
the basic FSI + TDR + Additional FSI on payment of premium if any
+ Road widening FSI of the very said plot if any.

However the. Municipal Commissioner shall not grant any
relaxation due to such allowable loading potential unless he
himself satisfied that there is constraint on development.

542

In the Regulation no 5.4.2 after the word "Metro Influence Zone" the
word BRTs, TODs is added.

Provided that, the restrictions of total maximum permissible built up
area in terms of FSI with respect to road width meationed above shall
not be applicable in cases where, the permissible FSI is more than the:
basic FSI in various schemes, like Slum Rehabilitation Scheme,
Redevelopment of cess buildings, redevelopment of dangerous
buildings, Urban Renewal Scheme, Redevelopment of MHADA
buildings/Colonies, Metro Influence Zone, BRTs, TODs etc. where
specific provisions which are sanctioned by the Government shall
apply

| 8(a)

In the Regulation no 8(a), the sentence “"However Utilization of
such TDR shall be allowed as per these regulations only " is replaced
with-

"However DRCs issued under the old Reguiations shall be
allowed to be utilised as per TDR zones of old Regulations
without indexation but subject to all other conditions of these
Reguiations. Such utilisation shall be allowed for one year only.

Provided also that old TDR purchased for utilisation on a specific

plot with registered documents of sale and/or specific proposal
for utilisation of suck TDR peading in the ULBs prior to these
reguiations ‘shall be allowed completely as per the old
reguiations”.

By order and in the name of Governor of Maharashtra,

sanjay  EEmemms
Balkrishna — "

Saofi SR

(Sanjay Saoji)
Under Secretary to Government
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13.43.1 Cinema Theatres/Assembly Halls- Minimum size of plot  for cinema
theatres/assembly building used for public entertainment with fixed seats shall be on
the basis of seating capacity of the building at the rate of 3 sq.m. per seat a
or as prescribed by Govt. from time to time.
13.4.3.2.Mangal Karyala — The minimum size of plot shall be 1000 sq.m.
13.4.3.3 Petrol filling Statign The minimum size of plot shail be
(8) 30.50 X 15.75 m. in the case of Petrol Filling Station with kiosk without service
bay.
(b) 36.5 X 30.5m . case of Petrol Filling station with service bay.

13.4.4. F.A.R./Built-up Area/Tenement Density/Calculation on Net
SES— —_—

Plot Area —

For thepurpooeofF.A.RJBnﬂtupMmmﬁdenﬁtycdmhﬁmthenetmof
the plot shall only be considered. In the case of a layout such net area shall be
calculated after deducting from the gross area of plot, the areas covered by means of
access and recreational and amenity open space

13.4.4.1.-Deleted-

13.4.4.2 -Deleted-

13.5 If the land proposed to be laid out is sffected by any reservation/s ar public purpose/s
the authority may agree to adjust the location of such reservation/s to suit the
development without altering the area of such reservation, Provided however, that no
such shifting of the reservations shall be permitted.

(a) beyond 200 m. of the Jocation in the Development Plan.

(b) beyond the holding of the owner in which such reservation is located, and

(c) unless the alternative location is at least similar to the location of the Development
" Plan as regards access, levels etc.

All such alterations in the reservations. alignment of roads shall be reported by the
Planning Authority to Govt. at the time of sanctioning the layout.

13.6 Convenience Shopping — In the case of layouts or sub- division of areas in residential
and commercial zones, provision shall be made for convenience shopping. Such
shopping area shall not be less than 2% but shall not boweves, excoed 5% of the area
of the plots. (In industrial zones provisions of rule No. 13.3.2 shall apply)

Further the following provisions shall apply

39
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187 'PLOT AREA, PLOT WIDTH FOR VARIOUS USES:

-

Mhhmplotmmdwsdﬂnformmmﬂnﬂbengxmbdowmﬁuhbhﬂal

‘Table NoA
MINIMUM PLOT AREA, MINIMUM WIDTH, FOR VARIOUS USES

Sr. Uses Plotarea(insqm.) | Min. Plot Type of

No. Width Development

O @) ) @ )

1 | Residential and i) 30 and above | As per Table | Row
Commercial but upto 125 No. 6
(except those in'2,3 & 4 { i) Above 100 but Semi-detached/
below) lessthan 250 | Detached -

1ii) 250 & above . | Detached

2 | Plots in EWS Housing /| 25 and above but | As per Table | Row

High Density Housing /| upto 125 No6 .
Sites and Services / Shum
Up-gradation /
Reconstraction Scheme by
public authority.

3 Auto Fuel Filling station -

(a) Without service bay 510 1675 m Detached
4 (b) With service bay 1100 305m Detached.

4. | Industrial 300 10m Detached.

' Note : Mmofzml,mofwmmm&hwmupmmum
indouedﬁmwbﬂewovinxmehymlﬂmvamm”wnmybepammedm
fistizre, if it fits in to sbove patiern of development and does not disturb the overall pattern
of development already approved.

158 - NET PLOWARKEA AND COMPUTATION.OF FSt B )
) r«mmofmmgrsmuwmmmm«mwmuam

i) In case of a plotted layout/sub-division /group housing scheme / any development, net area
shall be the balance plot area, after deducting the area covered by amenity spece under
Reguistion no 15.4 which is deemed reservations and Development Plan proposals, if say,
from the total area of plot. .

For the purpose of .computation of FSI/buik-up area, the net arca of the plot shall only be -
considered. .

In case of plotted layout, the basic FSI of such net area shall be distributed on all plots on pro-

rata basis or on certsin plots to which land owner desires, subject to maximum receiving
potential prescribed in these regulations.
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iv) In case of plots from alredyappmved Iaymns,thoplbtu@shaﬂbetrweda's.notplotm

v) Theabovereguhﬁmsinrcspwofnetplotu'éamdoomp\nulonoIFSlaballapplyto
proposals in all fand use zones.
15.9 : TRANSFER OF DP SITES (OMthno@Tm’tmumm .

PR N . S A pR HE R
lfinmydevehpmmpmpouhownudesiuw'hmdmmwmewdnrhmhg
Authority, then FST of such reserved site equivalent to the TDR may be allowed to be utilized on
the remaining land. Transfer deed to that effect shall be executed and FSI calculation shall be
mentioned on the plans of development proposal In case of plotted layout, distribution of FSI of
pbninmmofﬂwhm&tﬁunbenwbyﬂnmwduymﬁumMmpu
1fmpsrmdmmwmmmmumﬁrmkwmmmm.

. lo Ny AR R A LA AR Y SR 27 DS - ':.x_ ?‘; R
1510, RELOGATION OF b¥ SiTiivi¥fiorosas’

Ifﬂulmdwoposedmbnhidomfwmydwdwiuﬁwedbywym&rpubﬁc
purposes, the Municipal Commissioner may agree to adjust the boandaries of the reservation or
shift the location of such reservation to suit development without altering the area of such
'mMLxﬂMhMWhuﬁn&bhﬁemﬁrWhﬂ:&m@d
mhwpw.wm»mm«mmmumm
(2) Ifthe reservation proposed to be relocated is in parts;
(b) Beyond 300 mtr. of the original locstion in the Development Plan;
(¢) Beyond the same holding of the owner in which sach reservation is located;

(d) Unless the alternative location and size is st least similar to the Jocation and size of the
Development Plan as regards access, levels, etc.;
(¢) Unless the relocation is within area covered by the layout or development permission under
-sanction; and '
(f) If the land is reserved in view of its geographical location liks ESR, STP, Nalls training, bio
. diversity proposal, etc. -. ' ,
(g) If the reservation is already shifbed under these regulations. -
Provided that relocation of the reservation from a land may also be permitted on any lsod :
within 300 meters belonging to other ownes’s land if the other ownér consents to such relocstion of
reservation on his land and consents to hand over his land to the Planning Authority in lieu of TDR
subject to conditions mentioned in above sub Regulation no (a), (d) and (f), and (g).

, The Municipal Commissioner shall issue & well-reasoned order of such relocation, along ;
1 with the authenticated part plan showing both locations, under his seal and signsture, with a copy to a
the Government, Director of Town Planning, Msherashtra State, for information and record
purpose. The proposal of Development Plan shall stand modified to that effect.

' J » . B R IR iy - EX I

. w5, . . Y

15.11 ?}\M.g.c&m.&lohornbi‘s FRE IS PO %
i a | O YT R sV e I Wl ae ’

i f:?\e::% Amalgamation of plots shall be permissible ﬂdnyteemwuspemiuibh subject to ﬂ»llowmg
"’(ﬁ g\ﬂl 3) Amalgamstion of plot having incompatibie zoning in development plan shall not be allowed.
e ¢
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HIRAKSHAH ASSOCIATES AW

PLANNING | LASONING | ENVIRONMENTAL ARCHITECTS

28th March 2022

TO WHOM SO EVER IT MAY CONCERN

Name of Project Commercial Building "93 AVENUE"
Project Proponent Mis Ravirg) Bokadia Creative
Name of Architect Ar. Hirak Shah
Planning Authority Pune Municipal Corporation, Pune
Site Address S No O3ATTA/2+83A12 +83A73 +93A 74 Wanowarn, Pune
Sr, Particulars | Approval No. & |Approved FSI] Approved |Approved FSI| Construction | Construction | Construction
No. Date Area {Sq.M.} |Non FSl Area| + Non FSi Status till Status till Status nll
{Sq.M.) Area {(Sq.M.) | date - FSI date - Non | date - FSi1 +
Area (Sq.M.} FSl Area | Non FS! Area
SaMi.. | ISaMy
1 Plan Approved |CC /0005 /06 Dt 1148184 15330.78 26812.62 0.60 0.00 000
01-04-2006
2 (Phinth Check 1IBCO /14741240 11481 84 1533078 26817 62
Dt 21-07-2007 o
3 Plinth Check 2 1BCO /14 /41312 11481 84 15330.78 26812 62 000 12986.12 12986 12
N 21.07-2007
4 [ Plan Approved |CC /3020 /07 I 13700.10 21578 07 35278.17 4857 46 12404 986 17262 .43
04-01-2008
5 Durnng June 2010 1370010 21878.07 35278 17 13700.00 18144 35 3184435
Construction
5 Construction Work was on hold from November 2010 tili November 2017
7 Plan Approved | CC /2634 7 16 Dt 13700.10 21578.07 3527817 13700.00 18144 35 31844 35
{Revalwaton 22-11-2016
of plan
approved on
& [Plan Approved | CC /10827 17 I 14322 51 24920.56 39243.07 13700.00 18144 .35 31844 38
25-05-2017
9 | Applicationto | Dt 30-08-2017 22684918 48484 35 13700.00 18144.35 31844 35
PMC for EC 2579517
10 | ECreceived | I 10-11-.2017 22689 18 48484 35 13700.00 18144 35 31844 35
from PMC 2579517
11 | Plan Approved | CC /3309717 Dt 24089 .51 25863 .61 49953 12 17775.97 2048543 3826140
12-03-2018
12 | Plan Approved { CC /1 0589 /18 Dt 25476 66 26357 81 51834 .47 21117,84 20854 84 41072 68
07-06-2018
13 | ECreceived | Dt 15062018 25476.66 26357 81 51834 47 21117 .84 20854 84 41977 B8
from SEIAA

Ar. Hirak Shah
{CA 120041732903}

[isclamer
This intormation 15 ssued by Mis Hrax Shat Assocales, a lirm tough its propretor Ac Hirgk $hah on roquest of Promotor & Deveioners as manbaned shovi
Thas cervficate s propared based an the docyments & miormation provdes by Promoters & Devoiopers. and s prepared and ssuod wihout prauics A% &
techapl informaton ssued by the Auchilect on request. The frm o 1he Archites! s to way concerned with the issues or députes »f any arsng oul of the
formation certfied except the facts Cortdicd i the progress report on the technical keowledge and expertise of the Architoct, While every olfort 1o aheak the
[EEv Y a! Wik ot B;;m nq mzaticned iim-, PFOQIBSS 18 ;v.x t F TN 'uvm <f with no warranhios whother exprossed. statulory or sophad The mformaton @
g . 3 L G B Rpresentative Ay Hugk Shah angd s stalf shy
Gispute ansag oot of es praaress report Ing
s ies yone shall e solely responseiie & may load 10 ponaity

S Pt rfcwns*t‘ b, ChE of i rf\; tver and sha
Stz rencaRion 1% mandalory and any CHesegquenes a8

Sttuee

207,'21 Harmony', C18. No. 759/21+22, O#f Bhandarkar Road, Pune 411 004 | Cell: 0 98230 36880 | hirakshah@gmail.com
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Integration of Environmental Conditions
for Project Category- 2

As per Directives of Government of Maharashtra, Notification No. TPS-
1816 / CR443/16/DP/Punc& Konkan/UD-13 Dated 28/6/2017

Name of Project : “COMMERCIAL BUILDING”

At S. No. 93A/1A/2,93A/2,93A/3, 93A/4,
Village Wanwadi, Pune
by M/s. Raviraj Bokadia Creative

Ref: 1) Recommendation by Environment Cell of PMC Out No. Parya- 27 dated 07-10-2017
2) Environment Committee meeting No.3, dated 09-10-2017.
3) Compliances submitted by project proponent on 23-10-2017

The proposal was considered as per Notification No. TPS-1816 / CR443/16/DP/ Pune
&Konkan/ UD-13 Dated 28/6/2017, by the Environment Cell of PMC and recommended the
project for prior Integration of Environment Conditions to Environment Committee of PMC.
The Environment Committee has recommended the Integration of Environmental Conditions

into the project. The project may be put up for further building permission process of PMC.
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Consolidated Statement
(Category i)

(As per Directives of Government of Maharashtra Notification No TPS-1816

CR443/16/RP/Directive/UD-13 issued under Section 154(1) of Maharashtra Regional and Town Planning
Act 1966)
Brief Information Submitted by M/s. Raviraj Bokadia Creative is as -

1.Basic Information

1.

Name of Project

Building Construction Project “Commercial Building” At S. NO.
93A/1A/2, 93A/2,93A/3, 93A/4, Village Wanwadi, Tal. Haveli, Dist.
Pune, Maharashtra by M/s. Raviraj Bokadia Creative

.{ Name of Project Proponent,

address & Email Id

Name Mr RAVINDRA N. SAKLA
Address Raviraj Realty
1 to 5, Millenium Star
Dhole Patil Road,
Pune—411 001 (India)
Telephone 9922404090, 8390905145
Email ID ravindrasaklaf@gmail.com,
jeet.hasthshilp@@gmail.com

Name of Consultant,
Contact and & Email id

MITCON Consultancy & Engineering Services Ltd
Agriculture College Campus, Next to DIC Office, Shivajinagar, Pune

Accreditation of consultant
(NABET/QCI
Accreditation)

Yes. QCI NABET Accredited.
Accreditation No. : Sr. No. 106, Rev. 56 August 08, 2017

Is Environmental clearance
obiained earlier

If yes (Details)

No, Proposed project is in purview of Environmental clearance Vide
M.o.E.F & C.C amended Notification dated 9% December, 2016 &
Government of Maharashtra, Urban Development Department
Directives u/s 154 No. TPS- 1816/CR-443/16/RP Directives/UD-13
dated 13/04/2017.

For Raviraj Bokadia Creative

6. Location of the project At 5. NO. 93A/1A/2, 93A72, 93A/3, 93A/4,
Taluka Tal. Havel,
Village Village Wanwadi, Dist. Pune, Maharashtra
7.1 Note on the initiated work | Construction done till date is 13700.00 sqm, which is as per sanction
(If applicable) no CC/3020/07 dated 04/01/2008.
8.| LOUNOC from MHADA/ | N.A.
Other approvals (If
Applicable)
9.] Total Plot Area (sqg.m.) 12,700.00 Sq. M.
10 Deductions Road acquisition area 518.44

Open space 1,218.16 Sq.m.

Transformer 25.00 Sq.m.

&‘;wo}‘?”"\ s

Pariners

2
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1] Net Plot area in sqm Net area of plot 10,938.40 Sq.m.
12 Permissible FSI (Including | Permissible FSI 10,938.40 Sq.m.
TDR etc) Additinal FSI
(a) Road acquisition arca 1,114.65 Sq.m.
(b) Transformer 25.00 Sq.m.
(c) Proposed TDR Area 10,620.00 Sq.m.
Total Permissible FSI 22,698.05 Sq.m.
13 Proposed Built up Area Proposed Built up Area: 48,484.35 Sq.m.
(FST & Non FSI) (22,689.18 Sq.m. F.S.1. + 25,795.17 Sq.m. Non FSI)
14 Total ground coverage(m?) | 5471.71 Sq.m. (50 % of net plot area )
& its % (Note: Percentage
of plot not open to sky)
15 Estimated cost of the Rs. 98.0 crores
project
16 Court cases pending if any | N.A.
17 Building Configuration Number of Buildings & Its Configuration
Proposed project consist 1 commercial building
Buiding No. of Height Of Tenements
Floors Building(mt)
Commercial | B+LG+G+4 | 20.98 m. N.A.
Building
18 Number of tenants and HYPERMARKET -1 Shops- 281 nos., Offices — 29 nos., Restaurants
shops - 19 nos., Entertainment - 1, Theatre -4 nos , Food Court -1
19 Number of expected 5473 nos.
residents/users
20 Tenant density per hectare | N.A.
21/ Right of way (Width of | 24.00 M Road o = ¢ oo
o ‘“‘Y*",/»—-w {}1\?‘:;\
the road from the nearest S & NI
fire station to the I / N \ \
. pioE Ay L e VO
proposed building(s) e [ 5 X ;u_;}
l"fzi L by ,{“E"
22 Tuming radius for easy 7.50 M. \2’3\ £, Ay
e ™ N
access of fire tender N s ngg\;,}f;/’
movement from all N L
around the building

kadia Creative

Py S S N

Pariners
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excluding the width for
the plantation

23 Existing structure(s) (as | 1 BUILDING
on date of application)
24 Details of the demolition | N.A.
with disposal(lf
applicable)
25 Total Water Requirement | Total Water Requirement 232 m3/day
Fresh water requirement 114 m3/day

26

Details about Swimming
pool

N.A.

2.Topography And Natural Drainage

quantity of debris cum.

1.} Highest Contour 103.55 m.
2.| Lowest Contour 101.40 m.
3.1 Slope Site slope from 101.40 m. 103.55 m.
4.1 Ratio 1:72
5.} Total cutting quantity 46000 cum
6.} Subsoil quantity 6189.00 cum
7.1 Small rocks quantity 27851.00 cum
8.1 Required quantity of debris | 3036.00 cum
for backfilling cum.
9.1 Additional required Nil

10

Disposal Method

Details of backfilling -

_Eor Raviral-Bokadia
/7(40\ S netr= 4 """VM,‘

I yes Details

Sites Top soil l Murum 1 Soft rock
Area in cum
Landscape 93 Avenue Site 2000 - -
Backfilling 93 Avenue Site - - 3036
Citadel, Enclave, S.No
51/1/6,51/7/7,51/1/8 B.T.Kawde 3000 7426.8 14889
Road, Ghorpadi Pune
Solace Pgrk, B.T.Kawde Road, 1189.12 | 49212 9926
Ghorpadi Pune
6189.12 12348 |  27853—
11 Is any Nala Passing through | No. 2 i Lm’i&‘,
~ %
12 N.A. :

-Creative

Parinare

M
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Recharge

3. Water Conscﬁation, Waste Water Management, Rain Water Harvesting and Ground Water

During construction phase:

Source of Water

Tanker

Labour water Requirement

Drinking: 2 m*day
Domestic: 3 m*/day

Construction water 45 m¥/day
requirement
During Operational Phase
Details Dry Season Wet Season
Source of Water Pune Municipal Corporation Pune Municipal Corporation
Fresh water ( m*/day) 114 m3/day 114 m3/day
Recycled water (Flushing) 112 m3/’day 112 m3 /day ‘
Recycled water (Gardening) 6 m3 /day 0m3 /day
Club house N.A. N.A.
Swimming pool N.A. N.A.
Total fresh water requirement 114 m3/day 114 m3 /day
(Fresh + club house)
Excess treated water 85 m3 (day 91 m3 /day
Recycled Water Used Flushing 112 m3/day + | Flushing 112 m3/day + Gardening
Gardening 6 m3/day 0 m3/day
Fire fighting I Nos. Undeground FF Tank of 300 m3
4.Rain Water Harvesting (RWH) & Storm water drainage
Level of the Ground water Pre Monsoon - 5.75 m bgl
table Post Monsoon — 4.55 m bgl /ﬁa"@;\
Pre Monsoon qcz‘c}/—m, 20N
Post Monsoon 4 IR
Size and no. of RWH tank(s) | N.A. ( f,’/ TF A \ 4
and Quantity al @ F o]
Capacity of RWH tanks N.A. (AN TN
Location of the RWH tank(s) | N.A. \2, e
if Provided \’*:\ww}: ol
Number of recharge pits 3 nos. N
Provided

Size of recharge pits

2m x2mx 2m

Natural water drainage pattern

Overflow/ surplus water from the recharge pit will be discharge into storm
water drainage.

Volume of the recharge pit

8 cum

Rain water Harvesting
capacity

Recharging potential of 1 recharge pit: 5 m3fday

Estimated Run off

10.46 mB/’min

g KX
(2]

s s PN

For AP aokadia Creatiy@00 mm ié P %
PSP
Pariners
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Sewage and Wastewater

Sewage generation in KLD:

203 m*/day

STP technology:

Moving Media Bio Reactor (MMBR)

Capacity of STP(CMD):

210 m¥/day

Size of STP Dimensions

2lmX4mX530m(H)

Location of STP

Near exit pate

Budgetary allocation (Capital

Cost And O&M cost)

Capital Cost: 59.0 Lakhs
O&M cost: 10.11 Lakhs / Year

5.Solid waste Management

Details During During Disposal Method
Construction In Operation
Kgs

Total Waste 10 kg /day 1956.15 kg/day | -

Generation

S;;?:SZEQOP soilto 6190 cum N.A. Reused for landscaping on same site.

Biodegradable Waste 10 kg /day 782kg/day Through Waste Composter. Generated
manure will be used for gardening,
remaining manure will be handed over
to private nursery in vicinity.

Non-Biodegradable Nil 1149 kg/day Handed over to authorized recycler for

Waste further handling & disposal purpose

Inert Waste Ni Nil

il -

E waste Nil 21.15kg/day | Handed over to authorized Vendor
SWaCH.

Biomedical Waste Nil Nil Not applicable

Hazardous Waste Nil Nil Not applicable

STP Sludge 4 kg/day Will be used as manure for gardening

Nil purpose or will be disposed off as per

CPHEEO manual on sewerage &
sewage treatment system, 2013

Area Requirement for N.A. 64 Sq.m. Manure will be used for gardening

owC/ remaining manure will be handed over

Vermicomposting 10 private nursery in vicinity.

Area Requirement:
1. Location:

2. Total Area provided for the storage & treatment of the solid waste - 64 Sq.m.
3. Budgetary Allocation:

. Capital Cost: 20.75 Lakhs
. O & M Cost: 5.48 Lakhs /Year

Fer Raviraj Bokadia Creative
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6. Encrgy
Details During Construction During Operation
Connected Load 48 KW 4234 KW
Maximum - 2898 Kw
Demand={connected load*
U.F.} /PF.
DG Set 1 nos. x 62.5 KVA 2 nos. x 750 kVA + 2 nos. x 500 kVA
No. Of Transformers - 2 nos. x_2000 kVA + Inos. x 630 kVA
Source MSEDCL MSEDCL

The following Energy Conservation Methods are proposed in the project:

[ ]

Solar Water Heating Systems of 5000 liters.

CFL & LED based lighting will be done in the ¢

Gates and boundary compound walls etc.

Auto timer switches will be provided for street li
other Common area Lights for saving electrical en

ommon areas, landscape areas, signage's, Entry

ghts, Garden lights, Parking & staircase lights &{'
ergy.

Water Level Controllers with timers will be used for water pumps.

Overall Energy Saving is:

Compliance of the ECBC guidelines: Yes (If yes then submit compliance in tabular form):

Compliance with Energy Conservation Buildin g Code (ECBC) 2007

Sr.No { Section No, Requirement Compliance
I Building Envelope Exterior Wall Construction- AAC U-Vale (w/m2-k) - 0.39
Bricks R- Value (m2K:W) .- 2.56
(150mm Thick), Internal
Plaster(20mm), External
Plasier(25mm).
25mm external insulation
U-Value (W/m2-k)- 0.4 max
2. Heating, Ventilation The entire building is mechanically The entire building is
and Air Conditioning | ventilated mechanically ventilated {
3. Lighting Automatic control device for Automatic controls shall be
buildings larger than 300 m? provided in all areas.
4, Electrical power - Maximum allowable losses for Dry Shall comply as per ECBC
Transformers type distribution transformers with standards
highest voltage for equipment 24kV,
at 50% and 100% of the load. '
5. Energy Efficient Motor horsepower ratings shall not Shall comply as per ECBC
Motors exceed 200% of the calculated standards
maximum load
Detail calculations & % of saving
Sr No | Energy Conservation Measures Saving%
1 Energy saved in common 37887 KWh (65%)
Lighting through led
2 Energy saved in external lighting 4455 KWh (32%) ey ENGI@;
3 | Solar water heater 19800 KWh (33%) VA
4 | Energy saved by using v{d for lifis 63716 KWh (25 %) s/
Total energy saving per annum in 125858 KWh (28 %) (&’
Percentage 2

For Raviraj Bokadia Creative
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Section 9 Traffic mana

ement socio-economic aspects

Criteria Car Scooters Cycles
Covered Parking Covered parking Open / covered Open parking
Required Parking 539 1633 643

Provided Parking 539 1633 643

Parking efficiency statement for residential Building Not applicable.

Level Required Provided car | Requires Area Proposed | Provided Equivalent
Equivalent parking No. | for proposed parking Car Space (Sq.mt)
Car Space 4W park as per area
MoEF norms {Sq.m)
A B C D=B*C E (At F=E/C
actual)
Lower - - - - -
Parking
Upper - - - - -
Parking

7. SOCIO-ECONOMIC ASPECTS

Give details of the existing social infrastructure around the proposed project.

Sr. Nearest Existing Name/Type Distance from
No. project
Social Infrastructure
(in kms)
1 | Hospital Inamdar Multispecialty Hospital 1 km
2 | Bank/ATM Central Bank of India 300 m
3 | Police station Wanwadi Police Station 150 m
4 | Restaurant Machan Restaurant Wanwadi 150 m
S | Hotel Cacoon Hotel 2.5 km
6 | Entertainment centre Inox Cinema 500 m
7 | Park/play ground Empress Garden 800 m
Football ground Wanwadi 300 m
8 | Religious place of Kalubai mandir 100 m
worship
’ St. Patrick's church 1 km o
,,,,,, 9 | Health club Body fitness club 1.3 km /g,?"/ ~

For Raviraj Bokadia Creative
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BUILDING MATERIALS

May involve the use of building materials with high-
produced with encrgy efficient processes? (Give det
selection of building materials and their energy cffi

embodied energy. Are the construction materials
ails of energy conservation measures in the
cicncy)

Recycled Contents usage List: Building Material that have rec

virgin raw materials :

yeled / waste products that are used to replace

Srno | Particular % per cent
1. | Steel 25%
2. 1 Glass 12 %
3. | AAC Blocks 60 %
4. | Cement 2%
Fly ash bricks 40 %
8. Environmental Management Plan
Sr. | Pollution Control & Other Environment Capital Cost Annual O & M Cost
No. | Infrastructure In Rs. Lakhs in Rs. Lakhs
A} | During Construction Phase:
1 Water for Dust Suppression 1.0 0.30
2 Site Sanitation & Safety 5.0 0.20
3 Environmental Monitoring - 0.50
4 Disinfection - 1.00
5 Health Check up - 0.75
Total (A) 6 2.75
B} | During Operation Phase;
1. Rain Water Harvesting 1.7 0.10
2 Sewage Treatment Plant 59.00 10.11
3. Organic Waste Composting 20.75 5.84
4, Tree Plantation 10.0 2.0
5. Energy saving 1.3 9.6
6. Environment Monitoring - 0.50
7. Laying of Storm & Sewer line upto final disposal - -
point
8. Basement Ventilation 20.0 3.0
Total (B) 102.75 28.15
Total ( A+B) 128.75 33.9 /4
R

For Raviraj Bokadia Creative
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9. Green Cover

Particulars

Plot Area (after deductions)

12,181.56 Sgm.

Mandatory open space Provided as per local
DCR

NGBS T
Ny e
PR

1218.16 Sqm.

20% Pervious area Required to be
maintained on open space{sqm)

1,218.16 Sqm.

% of pervious area provided on open space | More than 20 %.
List of Existing Plantation for the Scheme:

Number of Existing trees: Not applicable

Total No. of trees to be transplanted Nil

Total No. of trees to be cut Nil

Total No. of trees to be protected 3

Total no. of trees required for plantation 158 nos.
(species of MOEF Guidelines)

Total no. of trees proposed for plantation 158 nos.

Tree density

I tree per 80 sq.m.

List Of Proposed Plantation for the scheme:

Sr. |Botanical name Common name No. _[Ecological Importance
1. [Azadiracta indica Neem 30 |A medium to large size hardy tiee which
tand in drought conditions. Attain a much
arger size in dry regions.
2. \Erytlring Indica Pangara 17 %Medium sized deciduous tree,

Bright scarlet flowers.

or

3. WMillingtonia hortensis Indian cork tree 30 A columnar, evergreen tree, grows well in
both dry and moist regions
4. {Khaya senghalis Khaya 30 [Large roadside tree
5. Vacaranda mimasifolia Jacaranda 15 Medium size gracious deciduous,
flowering tree which prefers moderate
climate.
6. Ailanthus excelsa Maharukh 16  [Large tree, good for roadside plantation,
common in most hotter parts of
Maharashtra
7. Lagerstromia flos-reginead Tamhan 20 State flower tree of Maharashtra Medium
ized tree, beautiful purple flowe q
. Evell in both dry and humid c“m &
Total proposed trees on site 158 nos.| VA4 N
Raviraj Boﬁad;a :ﬁreal‘fve

Pariners
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NOC for the tree cutting/ transplantation/ compensatory plantation if any:

Checklist for the other necessary approvals

1406

@

Sr. » Status of Nameofthe | p 0 o6 The
No Description approval competent Issued Letter
: authority
. | CFO NOC for the above said building Received CFO Dated :
structure 23/06/2008
2. | HRC NOC for the above said building N.A. - -
structure(s )(If applicable)
3. | NOC for the above said building N.A. - -
structure(s){rom the aviation authority(1f
applicable}
4. | Consent for the N.A. - -
Garden(cutting/transplanting of trees) for
the above said details
4, | Consent for the water for the above said Received PMC Dated :
details 22/08/2017
5. | Consent for the Drainage for the above Applied PMC -
said details
6. | Consent for the electric supply for the Applied MSEDCL Dated :
proposed demand 29/02/2008
7. | Precertification for Green Building From N.A. - -
Indian Green Building Council and other
recognized institutes(If applicable)
8. | Court Order (If applicable) N.A, - -
9. i Solid Waste Approval Applied SWACH -

For Ravira] Bokadia Creative

a\;,n/%’? 4 AUy

Parines
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The proposal has been considered by Environment Committee in it’s 1lrd meeting and decided
to approve the Integration of Environment Conditions to the said project, subject to fulfillment of
DCPR 2017 norms and in addition to the following terms and conditions:

S.No. EC Conditien for Construction Phase

i Provision shall be made for the construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
mobile STP, safe drinking water, medical health care, creche and First Aid
Room etc.

ii PP has to abide by the conditions stipulated by Environment Cell and
Environment Committee of PMC.

il Adequate drinking water and sanitary facilities should be provided for
construction workers at the site. Provision should be made for mobile toilets.
The safe disposal of waste water and solid wastes generated during the
construction phase should be ensured.

v The solid waste generated should be properly collected and segregated, dry/inert
solid waste should be disposed off as per Solid Waste Management Rules -
2016

v Disposal of C&D waste during construction phase should not create any adverse

effect on the neighboring communities and be disposed taking the necessary
precautions for general safety and health aspects of people, only in approved
sites with the approval of PMC. All demolition and construction waste shall be
managed as per the provision of the construction & Demolition Waste Rules

2016 and as per PMC norms.
vi Water supplied by Municipal corporation shall not be used for construction.
vil Arrangement shall be made that waste water and storm water do not get mixed.
viii All the topsoil excavated during construction activities should be stored and

used for horticulture / landscape development within the project site.

ix Additional soil for leveling of the proposed site shall be generated within the
sites (to the extent possible) so that natural drainage system of the area shall be
protected and improved..

ATION
SN
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Plantations in Open Space/ Recreation Ground/ Landscape area shall include
native plant species and should be done as per the list provided by Garden
Department of PMC. At least 20% of the open spaces as required by the
Building bye laws shall be pervious.

Xi

Construction spoils, including bituminous material and other hazardous
materials must not be allowed to contaminate water courses and the
dump/storage sites for such material must be secured so that they should not
leach into the ground water.

xit

Any hazardous waste generated during construction phase should be disposed
oft as per applicable rules and norms with necessary approvals of the
Mabharashtra Pollution Control Board.

xiit

The Diesel Generator sets to be used during construction phase should be low
sulphur diesel type and should conform to Environments (Protection) Rules
prescribed for air and noise emission standards. The diesel required for
operating DG sets shall be stored in underground tanks if required and clearance
from concern authority shall be taken.

xiv

Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to
applicable air and noise emission standards

Xv

Dust, Smoke & other air pollution prevention measures shall be provided as per
CPCB/MPCB norms for the building as well as site

Vi

Ambient noise levels should conform to residential standards both during day
and night. Incremental pollution loads on the ambient air and noise quality
should be closely monitored during construction phase. Adequate measures
should be made to reduce ambient air and noise level during construction phase,
so as to conform to the stipulated standards by CPCB/MPCB.

xvit

PP shall use environment friendly materials in bricks, blocks and other
construction materials for at least 20% of construction material quantity. Fly
ash should be used as building material in the construction as per the provisions
of Fly Ash Notification of September 1999 and amended from time to time.

xvii

Ready mixed concrete and other eco friendly construction technologies should
be used in building construction.

XiX

Structural design should comply with the requirements and laws pertaining to
structural safety of the buildings. National Building Code should be followed.

13
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XX

Storm water control and its re-use should be as per Central Ground Water Board,
and BIS standards for various applications. Adequate provision for storage and
recharge of water should be followed as per the Ministry of Urban Development
Model Building Bye-laws.

Xxxi

Water demand during construction should be reduced by use of pre-mixed
concrete, curing agents and other best practices followed.

xxii

Permission to draw ground water shall be obtained from the competent
Authority prior to construction/operation of the project. The ground water
extraction if any, should be in consultation with Ground Water Authority.

xxiil

The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the PMC
before the project is commissioned for operation. The unused treated effluent, if
any should be discharged in the sewer line. Treated effluent emanating from
STP shall be recycled/reused to the maximum extent possible. Treatment of
100% gray water by decentralized treatment should be done. Necessary
measures should be made to mitigate the odor problem from STP. The
parameters of treated sewage should conform to CPCB/MPCB norms.

XXiv

Prior approval of PMC's Drainage department for commissioning of STP is
mandatory. :

XXiv

Sludge should be removed periodically to ensure efficient treatment of

sewage. Treated Sludge from sewage treatment shall be collected, conveyed and
disposed as per the Ministry of Urban Development, Central Public Health and
Environmental Engineering Organization (CPHEEQ) manual on sewage and
sewage treatment systems.

XXV

The Project proponent should install a flow meter with totaliser to measure :
A.Inlet of STP.

B. Recycling Tank

C. Surplus treated sewage before releasing in municipal drains

xxxvi

The Integration of Environment Conditions letter shall be published by the PP
on the website/ webpage of the project.

XXXV

Separation of gray and black water should be done by the use of dual plumbing
line for separation of gray and black water.

XXX Vil

Fixtures for showers, toilet flushing and drinking should be of low flow either
by use of aerators or pressure reducing devices or sensor based control systems.

XXXIX

ECBC compliance for the project should be in accordance with Maharashtra

14




ECBC and it’s rules as amended from time to time.

XXXX

Energy conservation measures like installation of CFLs/ LED’s for lighting the
areas outside the building should be integral part of the project design and
should be in place before project commissioning,

XXXXi

20% of water heating requirement of the project should be provided by use of
solar water heaters/ other renewable energy systems. Installation of solar panels/
wind energy or hybrid renewable energy systems to be installed for 1% of
connected load of the project.

XXXxi

Diesel power generating sets proposed as source of back up power for elevators
and common area illumination during operation phase should be of enclosed
type and conform to rules made under the Environment (Protection) Act, 1986.
The height of stack of DG sets should be equal to the height needed for the
combined capacity of all proposed DG sets. Use low Sulphur diesel. The PP
should take measures to reduce noise emanating from DG sets, place DG sets
strategically to reduce the impact of noise. Noise should be controlled to ensure
that it does not exceed the prescribed standards. During nighttime the noise
tevels measured at the boundary of the building shall be restricted to the
permissible levels to comply with the prevalent regulations. The location of DG
set and exhaust pipe height shall be as per CPCB norms.

XXX%Xiii

Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site should be avoided through traffic control measures.
Parking should be fully internalized and no public space should be utilized. A
comprehensive mobility plan, as per MoUD best practices guidelines
{URDPF]I), shall be prepared to include motorized, non-motorized, public, and
private networks

XXXXIV

Regular supervision of the above and other measures for monitoring should be
in place all through the construction phase. The PP should take measures so as
to avoid disturbance to the surroundings. Any damage to public property
immediately adjoining the site (Footpaths, Road surface; Trees etc at entry and
exit points of the site) should be compensated for / rebuilt/ repaired in
consultation with the PMC. Work should be carried out during day time only.

XLV

Six monthly monitoring reports should be submitted to Pune Municipal
Corporation on 1st June & 1st December of each calendar year. The proponent
shall upload the status of compliance of the stipulated EC conditions, including
results of monitored data on their website and shall update the same
periodically. The criteria pollutant levels namely PMIO PM25, SO;, NOx

(ambient levels as well as stack emissions) or r goticab=eclor parameters,

o] /
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indicated for the project shall be monitored and displayed on Project
Proponent’s website in the public domain.

XLVI

[n case of any change(s) in the scope of the project, the project would require a
fresh appraisal by PMC,

XLvii

Under the provisions of Environment (Protection) Act, 1986, legal action shall
be initiated against the project proponent if it was found that construction of the
project has been started without obtaining approval to the Integration of
Environment Conditions to the said project.

XLV

The location of outdoor units for HVAC should be such that they do not cause
noise disturbance to adjoining properties. Adequate measures should be
undertaken to avoid noise pollution to adjoining users.

XLIX

The placement of STP tanks should be done in a manner that they are open to
sky 80 as to facilitate better light and ventilation.

Total construction area (existing & proposed) to be submitted through licensed

architect. A detail report on number of trees existing at site to be submitted.

Comprehensive Mobility Plan to be submitted by the proponent in consideration
to the traffic movement at nearby signalized T-junction.

S.No.

EC Condition for Post-Construction/Operation Phase

Project proponent shall ensure completion of all environmental infrastructure
prior to occupation of the buildings. No physical occupation or allotment will be
iven unless all above said environmental infrastructure is installed and made
functional. The Environment Cell of Project Proponent shall operate the
environmental services till handing over to the occupant/ society. After that, the
society/ occupant should take over the responsibility of all the environmental
services of project.

The occupant/ society shall set up a separate environment management cell/
agency with qualified staff for implementation of the stipulated environmental
services. Environment Management Cell/agency should submit half yearly
compliance reports with respect to terms and conditions in hard and soft copies
to the PMC on Ist June & Ist December of each calendar year. The monitoring

reports should include certificate of continued compliance of the project for

16
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environmental conditions parameters from Qualified Building Environmental
Auditors.

i

The occupant/ society shall aliocate separate funds for implementation of
environment management measures/ Environmental services along with item-
wise breaks-up. These cost shall be included as part of regular society
maintenance. The funds earmarked for the environment management measures
shall not be diverted for other purposes and expenditure should reported to the
PMC along with compliance reports,

Wet garbage should be treated by Organic Waste Converter and treated waste
(manure) should be utilized in the existing premises for gardening. And no wet
garbage will be disposed outside the premises. Non-biodegradable waste should
be properly stored before it is handed over to authorized vendor.

A complete set of all the documents of the completed project to be submitted to
PMC.

vi

In case of any change(s) in the scope of the project after occupancy certificate,
the project would require a fresh appraisal of Integrated Environmental
Conditions by PMC.

vil

The provision of solid waste (management) Rules 2016 and the e-
waste(Management) Rules 2016, and the Plastic Waste Management Rules
2016 shall be followed. E- Waste shall be disposed through Authorized vendor
as per E-Waste (Management and Handling ) Rules 2016.

viii

During execution of agreement to sale/ conveyance/ deed of
declaration/apartment deed, the project proponent shall mention about the
various environment infrastructures (STP, Solar, OWC, Rain Water Harvesting
etc) included in the project and include clanse about further O & M of
environment infrastructures would be responsibility of prospective
purchaser/s/or occupant/s.

S.No.

{General Conditions

The integration of environment conditions is being issued without prejudice to
the action initiated under EP Act or any court case pending in the court of law
and it does not mean that project proponent has not violated any environmental
laws in the past and whatever decision under EP Act or of the Hon'ble Court
will be binding on the project proponent. Hence the Integration of Environment
Conditions does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.

17
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O]

In case of submission of false document and non-compliance of stipulated
conditions, Authority/Environment Department will revoke or suspend the
Integration of Environmental Conditions without any intimation and initiate
appropriate legal action under Environmental Protection Act, 1986

43

The Case of faise declaration or Certification shall be reported to the
accreditation body for blacklisting of Qualified Building Environment Auditors
and financial penalty on the owner and Qualified Building Environment
Auditors under relevant state laws.

Pune Municipal Corporation reserves the right to add any stringent condition or
to revoke the conditions stipulated if they are not implemented to the
satisfaction of the department or for that matter, for any other administrative
reason.

In case of any deviation or alteration in the project proposed from those
submitted to PMC, a fresh application/ amendment to the project should be
made to PMC to assess the adequacy of the condition(s) imposed and to
incorporate additional environmental protection measures required, if any.

No construction shall be allowed in contradiction to D.C. Rules and guidelines
of Irrigation Department within blue line/ blue line-redline.

Any appeal against Approval to Integration of Environmental Conditions shall
lie with the National Green Tribunal, Western Zone Bench, New Administrative
Building, 1st Floor, B-wing, Opposite Council Hall, Pune, if preferred, within
30 days as prescribed under Section 16 of the National Green Tribunal
Act,2010.

All the integrated environmental conditions stipulated in schedule A of Govt. of
Maharashtra, Urban Development Department, Mumbai vide notification
No.TPS-1816 / CR443/16/DP/Pune & Konkan/UD-13 Dated 28/6/2017 are

Environment Officer
Punc Municipa! Corporation

18
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Environment department,
Room No. 217, 2nd fleor,
Mantralaya, Annexe,
Musmbai- 400 032,
Date:June 15, 2018

g

To,
Abhinandan Sakla
at 93A/1A/2, 93A/2, 93A/3, 93A/4, Vyanwa.dl Tal- Haveh Dlst Pune

Environment Clearance.for 93 Avenue Commermal bm}qu loc&}ed dl’ Q3A/1A/2 93A/2, 93A/3, 93A/4,
Wanwadi, Pune :

Sabject:

Sir,

This has reference to your communigation on the abov \‘mehhonsﬁ subject. The pmposal was considered as per the FIA
Notification - 2006, by the State Level Expert Appraisal omimttee—lll Maharashtra in its th'meeting and recommend the
project for prior environmental ¢learance to SEIAA. Informa on bmitt d by you has been ‘considered by State Level

Environment Impact Assesstient Authority in its 132:1:1 maetﬁa s

2. It is noted that the proposal is considered by SEAC [[I'inde srreemng categary%(a) Bu', cimg and Censtruction
projects as per EIA Notification-2006 .~

Brief Infermation of the preject submitted b} yml is as bel_“w = 4

1.Name of Project 93 Avenue, Cummemal building Eocated at 93AHLA/2, 93A/Z 93A/ 3, 93A/4, Wanwadi, Pune
2.Type of institution | Private . T ST

3.Name of Project Proponent ‘| Abhinandan Sakla- ) L

4.Name of Consultant MITEON (,mlsult:mcy & }*ngxnee ng Servicég Ltd.

5.Type of project Commercial ijecf

6.New project/expansion in existing
project/modernization/diversification | Expansion
in existing project

7.1f expansion/diversification, )

whether envlmnmemal\clearance :
has been obtained for exist
project

ittoe/ 10, dated 10.11.2017

8.Location of the project 83A/1A/2, 93A/2, 93A/3, 93A/4, Wanwadi, Tal- Haveli, Dist. Pune

9.Taluka Haveh

10.village 1 a

Correspondence Name: 13 Abhmanﬂan Sakla .
Room Number: © l1tes o T
Floor: 2nd Floor

Building Name: Millennium Star

Road/Street Name: Dhole Patil Road

Locality: Pune Station

City: Pune

11.Area of the project Pune Municipal Corporation

Revised CC/0589/18 dated 07.06.2018

12.1I0D/I0A/Concession/Plan

. ) P . ised CC/0589/18 dat 06.201¢
Approval Number 10D/10A/Concession/Plan Approval Number: Revised CC/0589/18 dated 07.06 2018

Approved Built-up Area: 51834.47

SEIAA Meeting No: 132 Meeting Date: June 14, 2018 ( SEIAA-
STATEMENT-0000001476 )
SEIAA-MINUTES-0000000498 Shri Satish.M.Gavai (Member
SEIAA-EC-0000000347 Page 1 of 13 || Secretary SEIAA)
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13.Note on the initiated work (if
applicable)

Basement + Lower Ground , Ground + 4 Floor (Part)

14.LOI/ NOC / 10D from MHADA/
Other approvals (If applicable)

Revised CC/0589/18 dated 07.06.2018

15.Total Plot Area (sq. m.)

12700.00 Sq. m.

16.Deductiens

1185.65 Sq. m.

17.Net Plot area

11504.0 Sq. m.

18 (a).Preposed Built-up Area (FSI &
Non-FSI)

¥SI area (sq. m.): 25476.66 Sq. m.

Non FSI area (sq. m.): 26357.81 Sq. m

Total BUA area {(sq. m.): 51834.47

18 (b).Appreved Built up area as per
DCR

Approved FSI area (sq. m.): 25476.66 Sq. m.

Approved Non FSI area (sq. m.); 2635781 Sq.m

18.Total ground coverage (m2}

Date of Approval: 07:06-2018 © -
547171 g, m:0 . {

s

20.Ground-coverage Percentage (%)

(Note: Percentage of plot not open - [50.0% i @
to sky) :
21.Estimated cost of the project 30000000

SEIAA Meeting No: 132 Meeting Date: June 14, 2018 ( SEIAA-
STATEMENT-0000001476 )
SEIAA-MINUTES-0000000498
SEIAA-EC-0000000347

Shri Satish.M.Gavai (Member
Page 2 of 13 || Secretary SEIAA)
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22.Production Details

Serial

Number Product Existing (MT/M)

Proposed (MT/M)

Total (MT/M)

1 Not applicable Not applicable

Not applicable

Not applicable

23.Total Water Requirement

Source of water Pune Municipal Corporation

Fresh water (CMD): | 125.0

Recycled water - 150.6
Flushing (CMD): e

Recycled water - 6.0
Gardening (CMD): :

il

Swimming pool;~,

make up (Cum): 69 e

Dry season: Total Water™,
Requirem'em: (€MD) 12775

Fire fighting “
Undergmund water
tank(CMD]):

Fire fighting -
Overhead water
tank(CMD):

Excess treated water

Source of water

Fresh water (CMD):

Recycled water -
Flushing (CMD):

Recycled water -
Gardening (CMD):

Swimming poel 0.0
make up (Cum): :

Wet season: Total Water
Requirement (CMD)

2710

Fire ﬁghtin’:“
‘Underground water

tank(CMD):
Ll

Fire ﬁghﬁng :
Overhea wat
tank(CM :

1(:&(:);.‘(5‘j

Excess treated water 138 06

Details of Swimming NA
pool (If any) )

SEIAA Meeting No: 132 Meeting Date: June 14, 2018 ( SEIAA-
STATEMENT-0000001476 )
SEIAA-MINUTES-0000000498
SEIAA-EC-0000000347

Page 3 of 13 || Secretary SEIAA)
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24.Details of Total water consumed

Par;iscula Consumption (CMD) Loss (CMD) Effluent (CMD)
Water
Require | Existing | Propesed | Total | Existing | Proposed | Total | Existing | Propesed Total
ment
Domestic | 246.28 24.75 271.03 24.63 2.475 27.105 221.65 22.275 243.925
Gardening 6.0 0.0 6.0 6.0 0.0 6.0 0.0 0.0 0.0
Fresh
water 114.0 11.0 125.0 11.4 11 125 102.6 9.9 1125
requireme
nt
' T \\\ - e
Level of the Ground -
water table: oS %GL
Size and no of RWH
tank(s) and NA
Quantity:
Location of the RWH | ., - -
tank(s): Y
25.Rain Water Quantity of recharge
Harvesting pits:
(RWH)

Size of recharge pits

2mx2mx m

Budgetary allacation
(Capital cost):

5.0 Lakhs

Budgetary allgcation
(O & M cost)

05 Lakhs/Annui

Details of UGT tanks
if any :

300.0m3x 1 Nos.

————

26.5torm water

Natural water
drainage pattern:

Slope is from South to North Side

drainage Quantity of storm | 1 5 3/
243925
STP technology: Moving Media Bio Reactor
Capacity of STP 1 Nos. having 260 cmd
(CMD):
27.Sewage and

Waste water

Location & area of
the STP:

Near Exit Gate, 24.0 mx4.0mx53m

Budgetary allocation
(Capital cost):

65.0 Lakhs

Budgetary allocation
(0O & M cost):

12.0 Lakhs/Year

SEIAA Meeting No: 132 Meeting Date: June 14, 2018 ( SEIAA~

STATEMENT-0000001476 }
SEIAA-MINUTES-0000000498
SEIAA-EC-0000000347

ri Satish.M.Gavai (Member
Page 4 of 13 || Secretary SEIAA)
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28.Solid waste Management

Waste generation in
the Pre Construction
and Construction
phase:

Waste generation:

24.0 Kg/d

Disposal of the
construction waste
debris:

Construction waste will be utilized for site leveling & filling low laying
areas

Waste generation

in the operation
Phase:

Dry waste: 1198.5 Kgid
Wet waste: 897.5 Kg/d
Hazardous waste: NA
Biomedical waste (If NA

appiicable):

STP Sludge (Dry
sludge):

i POSE o e

Others if any: |EWaste=21.15Kgid
Dry waste:. Will be handed ovér to authorized person
Wet waste:. Will be composted in OWC
Hazardous waste: NA

Mode of Disposal |gjomedical waste (If NA

of waste: applicable):
STP Sludge (Dry
sludge): anure for gardening
Others if any: .
Location(s): OWC located at lower ground
Areafor the storage

Area‘ of waste & other 64.0 Sq. 1.

requirement: matésiali s
Area for machinery: |.50.0 Sq. m.

Budgetary allocation | Capital cost: - 20.75 Lakhs

{Capital cost and ——

O&M cost): 0O & M cost: 5.48 Lakhs/year

SEIAA Meeting No: 132 Meeting Date: June 14, 2018 ( SEIAA-
STATEMENT-0000001476 )
SEIAA-MINUTES-0000000498
SEIAA-EC-0000000347

Shri Satish.M.Gavai (Member
Page 5 of 13 || Secretary SEIAA)




1419

29.Effluent Charecterestics

o | Porameers | v | et et T owl | it

1 pH - 6.5-8.5 6.5-7.5 6.5-7.5
2 BOD mg/l 300.0 <10.0 <10.0
3 CoD mg/l 400.0 <30.0 <50.0
4 TSS mg/l 250.0 <10.0 <10.0

é\ér;/})ll)n)l:t of effluent generation Not applicable

Capacity of the ETP: Not applicable

;ﬁél;;:;gtd ():f treated effluent Not applicable | 5

Amount of water send to the CETP: | Not applicahle ™

Membership of CETP (if require): | Not applicable

Note on ETP technology to be used | Nof applicable

Disposal of the ETP sludge , iN’ot ‘applicable

STATEMENT-0000001476 )

SEIAA-MINUTES-0000000438

SEIAA-EC-0000000347

SEIAA Meeting No: 132 Meeting Date: June 14, 2018 { SEIAA-

Page 6 of 13 || Secretary SEIAA)
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30.Hazardous Waste Details

Vzi:lll‘:(lxr Description Cat oM Existing | Proposed Total Method of Dispesal
; . Not Not Not Not Not .
L Not applicable applicable | applicable | applicable | applicable | applicable Not applicable
31.Stacks emission Details
Height Internal
Serial Section & units Fuel Used with Stack No from diameter Temp. of Exhaust
Number Quantity "| ground (m) Gases
level (m)
1 DG Set ToRE X80 piesel= 290 livhr | 2Nos. | 2648 0.2 | 150.0 Degree Celcius
2 DG Set %\\IS:‘; X 500 Diesel= 88 lit/hr : 0.2 150.0 Degree Celcius
3 DG Set %(‘ijq x 900 Dlesel— 158 Ilt/h; ; 7 0.2 150.0 Degree Celcius
Serial
Number Type of Fuel Total
1 Diesel 536.0 Lit/hr 536.0 lit/hr

33.Source of Fuel

34.Mode of Transportation ¢f fuel to site

—

Source of power
supply :

During Construction
Phase: (Demand
Load)

DG set as Power LA :
back-up during 1 Nos. x 62.5 KVA
| construction phase

During Operation
phase (Genneéted ;

4656 KW

Power

requirement: 3104 KW

42 Nos X 2000 kVA, 1 Nos 630 kVA

DG set as Power
back-up during 2 Nos. x 830 kVA, 1 Nos. x 500 kVA, 1 Nos. x 800 kVA (Common Area)

operation phase:

Fuel used: Diesel
Details of high

tension line passing NA
through the plot if

any:

Energy saving by non-conventional method:

SEIAA Meeting No: 132 Meeting Date: June 14, 2018 ( SEIAA~
STATEMENT-0000001476 )
SEIAA-MINUTES-0000000498 Shri Satish.M.Gavai (Member
SEIAA-EC-0000000347 Page 7 of 13 || Secretary SEIAA)




1. Energy saved in common lighting through LED = 40187 XWh
2. Energy saved in external lighting = 4455 KWh

3. Solar Water Heater = 22000 KWh

4. Energy saved by using vfd for lifts = 63716 KWh

5. Total Energy Saving Per Annum = 125858 KWh

36.Detail calculations & % of saving:

Serial .
Number Energy Conservation Measures Saving %
1 LED, Solar Water Heater, etc. 28 %
37.Details of pollution control Systems
Source Existing pollution control system Proposed to be installed
DG Sets Not applicable Stack & Acoustic Enclosure

Budgetary allocation Capital cost:
(Capital cost and

55.0'Lakhs

O&M cost): O & M cost:. 1.0 Lakhsfyear

i

38.Environmental Management plién?;giidggtary Allocation

a) Construction ph se (with Bre&ii%—uﬁ):

Serial .
Number Attributes Parameter . Total Cost per agnum (Rs. In Lacs)

Water for Dust et
! Separation T . 03
9 Site Sanitation & Site Sanitation & Ay 2

Safety Safety S
. Environmental QS . S
3 Monitoring Air; ’w;ater Mnn;tor;gfg - 0:5
4 Disinfection Disinfection . - 1.0
5 Health Check up Health Checkup | =+~ : 0.75
b) Operation Phase (with Break-up):
Serial A Capital cost Rs. In Operational and Maintenance
Number Component Descnptml; g Lacs cost (Rs. in Lacs/yr)

1 Rain Water Harvesting | RWH Recharge Pits 1.7 0.1
2 STP ; STR.s 56 65.0 12.0

Organic Waste ~ | Organic Waste
3 Compester "= | *= Composter Q.95 2.84

| I Plantation of native »
4 Tree Plantathfz <P “species 10.Q 2.0
.| "wse of Solar water :

5 Energy Savmgiy \y\\\ﬁéater, LED, etc. 11.3 . 9.6
. Environment ; I
6 Monitoring Air, Water Monitoring 0.0 1.0
7 Basement Ventilation | Basement Ventilation 20.0 3.0

39.Storage of chemicals (inflamable/explosive/hazardous/toxic
substances)
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Maximum
Quantity
of .
Storage Consumption | . ) e
Description Status Location Capacity Storage / Month in Source of ! Means_ O,t.
: N at any . Supply | transportation
in MT MT
point of
time in
MT
. Not : Not Not s 1 Not \ b
Not applicable applicable Not applicable applicable | applicable Not applicable applicable Not applicable
40.Any Other Information

No Information Available

s
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CRZ/ RRZ clearance

obtain, if any: NA
Distance from

Protected Areas /
Critically Polluted NA

areas / Eco-sensitive
areas/ inter-State
boundaries

Category as per
schedule of EIA 8(a) Building and Construction projects
Notification sheet

Court cases pending
if any NA

Other Relevant

Informations NA |

Have you previously
submitted .
Application opline
on MOEFE Website.

Now

Date of online
submission

3. The proposal has been considered by SEIAA in its 132nq;meeting & decided to accord environmental
clearance to the said project under the provisions of Environment Impact Assessment Notification, 2006
subject to implementation of the following terms and conditions: L

Specific Conditions:

General Conditions:

1 E-waste shall bedisposed through Authorized vendor as per E-waste (Management and Handling) Rules,

20186, 3 &

The Occupancy Certificate shall béwi?ssued’:i)i«“ the Local Planning Auth{ority to the project only after ensuring
i1 sustained availability. of drinking-water, connectivity of sewer line to the project site and proper disposal of
treated water as per environmental norms,

This environmental clearance is.issued sui;ject to obtaining NOC from Forestry & Wild life angle including
clearance from the standing cmpnifﬁ?&gf the National Board for Wild life as if applicable & this environment
clearance does not necessarily implies that Forestry & Wild life clearance granted to the project which will
be considered separately on merit, /0

m

v PP has to abide by the conditions stipulated by SEAC& SEIAA,

The height, Construction built up area of propoesed construction shall be in accordance with the existing
FSI/FAR norms of the tirban local body & it should ensure the same along survey number before

v approving layout plan & before according commencement certificate to pr rk. Plan approving
authority should also ensure the zoning permissibility for the proposed proj .as per the approved
development plan of the area. :

If applicable Consent for Establishment" shall be cbtained from Maharashtra Pollution Control Board under
Vi Air and Water A(% atid a copy, shall be submitted to the Environment departitient before start of any
construction work at the site, ~ .. - .

All required sanitary and hygienic measures should be in place before starting construction activities and to

Vil be maintained throughout the construction phase.

Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
VIIY Provision should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated
during the construction phase should be ensured.

The solid waste generated should be properly collected and segregated. dry/inert solid waste should be

x disposed off to the approved sites for land filling after recovering recyclable material.

Disposal of muck during construction phase should not create any adverse effect on the neighboring
X communities and be disposed taking the necessary precautions for general safety and heaith aspects of
people, only in approved sites with the approval of competent authority.

X1 Arrangement shall be made that waste water and storm water do not get mixed.

XII All the topsoil excavated during construction activities should be stored for use in horticulture / landscape

development within the project site.

SEIAA Meeting No: 132 Meeting Date: June 14, 2018 { SEIAA-
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X1

Additional seil for leveling of the proposed site shall be generated within the sites (to the extent possible) so
that natural drainage system of the area is protected and improved.

X1V

Green Belt Development shall be carried out considering CPCB guidelines including selection of plant
species and in consultation with the local DFO/ Agriculture Dept.

XV

Soll and ground water samples will be tested to ascertain that there is no threat to ground water quality by
leaching of heavy metals and other toxic contaminants.

XVl

Construction speils, including bituminous material and other hazardous materials must not be allowed to
contaminate watercourses and the dumpsites for such material must be secured so that they should not
leach into the ground water.

XVil

Any hazardous waste generated during construction phase should be disposed off as per applicable rules and
norms with necessary approvals of the Maharashtra Pollution Control Board.

XVIi

The diesel generator sets to be used during construction phase should be low sulphur diesel type and should
conform to Environments {Protection) Rules prescribed for air and noise emission standards.

XX

The diesel required for operating DG ‘séts shall be’s?.ored in undergmund tanks and if required, clearance
from concern authority'shall be taken. -

Vehicles hired for bringing copstiuction m
polution check gertificale and shqu}
aperated only during'non-peak hour

Ambient noise levels shduld conform to residential standard boﬁ& dnrmg day and night. Incremental
pollution loads 65 the ambient air and noise quality should b’&%los% monitored during construction phase.
Adequate fieasures should be made toréduce ambient air and noise level dunnq construction phase, so as to
conform to the stipulated standards by EPCB/MPCB.

XX11

Fly ash.should be-used as building material in the construction as per the provisions of Fly Ash Notification
of September 1999 and amended as on 27th August, 2003. (The above condition is applicable only if the
project site is located within the 100Km of Thermal Power Stations),

XX11X

Ready.mjxed concrete must be used in }mxkimg nstruction.

Storm water control and its re-use as per CGWB and BIS standards for vz rious applications.

Water. demand during construction should. he reduced by use of pm»muceé

gncrete, curing agents and other
best practices referred. -

The ground water level and its quality should be monitored regularly in consultatmn with Ground Water
Authority. .

The installation of'the Sewage Treatment Plam (STP) shoufd be g ﬁﬁed by an independent expert and a
report in this.regard should be submtted to the’ ‘MPCB and Environment department before the project is
commissioned foroperation, Discharge of this unised treated affluent, if any should be discharge in the
sewer line. Treated efffuent emanating from STP shall iae recycled/refused to the maximum extent possible.
Discharge of this unused treated affluent; if‘any sh d be discharge in the sewer line. Treatment of 100%
gray water by decentralized treatment shauld be done Necessary measures should be made to mitigate the
odour problem from STP.

XXVHI

Permission to draw ground water and construction of basement if any shall be obtained from the competent

XXIX

Authority prior to construrtmn,opel ation of the pro;ect

‘Separation nfgray %nd
d'black water,

for separation of gray

XXX

Fixtures fo¥ showers, toilet ﬂu':\hm and dnnkmg should be of low flow either by u
reducing devices or sensor based control.

of aerators or pressure

XXXI

Use of glass may be red c:ed up to 40% to reduce the electricity consumption and load on air conditioning, If
uecessargi, use hxgh gaali ty “double glass with special reflective coating in windows.

XXXI1

Roof should m%et p scriiatlve req\.urement as per Energy Conservation Building Code by using appropriate
thermal insulation material to fulfill requirement,

XXXIII

Energy conservation measures like installation of CFLs /TFLs for the lighting the areas outside the building
should be integral part of the project design and should be in place before project commissioning. Use CFLs
and TFLs should be properly collected and disposed off/sent for recycling as per the prevailing
guidelines/rules of the regulatory authority to avoid mercury contamination. Use of solar panels may be done
to the extent possible like installing solar street lights, common solar water heaters system, Project
proponent should install, after checking feasibility, solar plus hybrid non-conventional energy source as
source of energy.

XXXIV

Diesel power generating sets proposed as source of backup power for elevators and common area
illumination during operation phase should be of enclosed type and conform to rules made under the
Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height needed for
the combined capacity of all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

SEIAA Meeting No: 132 Meeting Date: June 14, 2018 ( SEIAA-
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Noise should be controlied to ensure that it does not exceed the prescribed standards. During nighttime the
XXXV noise levels measured at the boundary of the building shall be restricted to the permissible levels to ¢ omply
with the prevalent regulations.

Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must be

XXxvi avoided. Parking should be fully internalized and no public space should be utilized.

Opague wall should meet prescriptive requirement as per Energy Conservation Building Code, which is
XXXVH proposed to be mandatory for all air-conditioned spaces while it is aspiration for non-air-conditioned spaces
by use of appropriate thermal insulation material to fulfill requirement.

The building should have adequate distance between them to allow movement of fresh air and passage of

Vitt natural light, air and ventilation.
XXXIX Regular supervision of the above and other measures for monitoring should be in place all through the
construction phase, so as to avoid disturbance to the surroundings.
Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the project
XL proponent if it was found that construchon of the'project has been started without obtaining environmental
clearance. ]
XLI Six monthly monitoring reports s.‘xmuld- ubmittp : o th Reg__ional office MoEF, Bhopal with copy to this

department and MPCB.

Project proponent shall'ensire completxoh of S’IF §§SWdls as.’gi”*facﬁzty, green belt development prior to
occupation of the buildings:As agreed during the SEIAA meéting, PP to explore possibility of utilizing excess
XL freated water in fhe adjacent area for gardening before dmcﬁ‘@;gmg it into sewer line No physical occupation
aor allotment™will be given unless all above said envxmnmental @rastmcture is installed and made functional
including water requirement in Para priate authority shall be obtained.

ed wastg_z {manure} should be utilized in
disposed ottside the premises. Local

s

Wet garbage shguld be treated by Or
XLIIK the existing premises for gardening. And‘ Q wet garbage will be
authority.should ensure this. -

iﬁc&ﬁéﬂ is issued prior to-operation of STP/MSW site etc.

Loca] body should ensure that no,

XLIV with dite permission of MPCB,
—
XLV A complete set ofall the documents submitted to Department should be fbrwarded to the Local authority and
MPCE. :
XLVI In the case of any change(s) in th§ ope of the'project; the project wi
Department; <, -
XLVII A separate environttient management:
stipulated environmental safeguards.
Separate furids shall be-allocated mental protection measures/EMP along with
XLVIH item-wise breaks-up. THes&'cost shall be included as part'6f the. project cost. The funds earmarked for the

environment protection measures shall not be diverted for other purposes and year-wise expenditure should
reported to the MPCB.& this depa

The project management shall advertise at least in two local newspapers widely circulated in the region

around the project, one of which shall be in the Marathi language of the local concerned within seven days of

XLIX issue of this letter, informing that the project has been accorded environmental clearance and copies of
clearance Jetter ere available wi ¢ | V.

I > the stipulated prior
environment clearance terms and condltmns n‘x hard & soft coples to the MPCB & this department, on 1st
June & 1st December of each calendar year.

A copy of the clearance i\ shall be sent by proponent te the concerned Municipal Corporation and the
LI local &BO gestions/representations, if any, were received while processing the
learance Ietter ahall also be put on the website of the: Company by the proponent.

The proponent shall upload the status of compliance of the stipulated EC mndltlonq including results of
monitored data on their website and shall update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector parameters,
indicated for the project shall be monitored and displayed at a convenient location near the main gate of the
company in the public domain.

LI

The project proponent shail also submit six monthly reports on the status of compliance of the stipulated EC
LI conditions including results of monitored data (both in hard copies as well as by e-mail} to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Liv Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project proponent has net violated any
environmental laws in the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the project preponent. Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act. ’ ‘

5. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.

7. Validity of Environment Clearance: The envirenmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.

8. In case of any deviation or alteration in the projecf proposed from those submitted to this department for
clearance, a fresh reference should be made to the dep ent to.assess the adequacy of the condition(s)
imposed and to incorporate additional environmental protection qieﬁsuéres required, if any.

9. The above stipulations would be enforced among others under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pellutio ﬁg‘z&ct, 19&1;‘1’&9 Environment (Protection)
Act, 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules, 1989 and its

amendments, the public Liability Insurance Act, 1991 and its amendn‘ié’;xts‘ i

10. Any appeal against this Envifanment clearance shé: \ﬁe with the National Green Tribunal {Western Zone
Bench, Pune), New Administrative Building, 1stFleor, D-, Wing, Opposite Council Hall, Pune, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Act,2010.

Copy to: ‘
1. SHRI JOHNY JOSEPH, CHAIRMAN-SEIAA

2. SHRI UMAKANT DANGAT, CHAIRMAN-SEAC:I
3. SHRI M.M.ADTANI, CHAIRMAN-SEAC-II T
4. SHRI ANIL D. KALE. CHAIRMAN SEAC-I1L

5. SECRETARY MOEF & CC
6
7
8

. IA- DIVISION MOEF & CC
. MEMBER SECRETARY MAHARASHTRA POLLUTION CONTROL BOARD MUMBAI
. REGIONAL OFFICE MOEF & GC NAGPUR .

9. MUNICIPAL COMMISSIONER PUNE

10. MUNICIPAL COMMISSIONER SATARA

11. REGIONAL OFFICE MPCB PUNE

12. REGIONAL OFFICE MIDC PUNE 1+

13. MAHARASHTRA STATE ELECTRICITY DISTRIBUTION CO. LTD

14. COLLECTOR OFFICE PUNE '

15. COLLECTOR OFFICE SATARA

16. COLLECTOR OFFICE SOLAPUR

SEIAA Meeting No: 132 Meeting Date: June 14, 2018 ( SEIAA~
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Phone

Fax
Email
Visit At :

MAHARASHTRA POL

LUTION CONTROL BOARD

Kalpataru Point, 3rd & 4th floor, Sion- Matunga
Scheme Road No. 8, Opp. Cine Planet Cinema, Near
Sion Circle, Sion (E),

- Mumbai - 400022 A“n o

4010437/4020781
/4037124/4035273
24044532/4024068 /4023516

rohg@mpcb.gov.in
http://mpcb.gov.in

Infrastructure /LSI
Consent order No: Format1.0/BO/RO-HQ/ C¢- | Jefoso 3 78 Date-2F/0//2019

To,

M/s. Raviraj Bokadia Creative

S. No. 93A/1 A/2, 93 A/2, 93A/3, 93A/4,
Commercial Building, Village: Wanwadi,
Tal: Haveli, Dist: Pune.

3,

Subject: Consent to Establish for Building and Construction of Commergial i
K-

Ref :1.

dated 15/06/2018 »
. Minutes of Consent Committee meeting held on 18/1

2

Your application MPCB-CONSENT-0000004123 Dated: 2

For: Consent to Establish for Commercial project ug
(Prevention & Control of Pollution) Act, 1974 & under
(Prevention & Control of Pollution) Act, 1981 an\@;@é‘thﬁrization under Rule 5 of the
Hazardous and Other Wastes (M & TM) Rules,
(Management & Handling) Rule, 2000is .considetred and the consent is hereby
granted subject to the following tex;&ms
schedule I, II, I11& IV annexed to this“og BT

1. The consent to establish is grantg
project or 5 years or eo~terﬁii§1u
whichever is earlier. *

2. The proposed capital in estn

Certificate submitted:ebi?“miojéct proponent)
The Consent to Establish" i
by M/s. Raviraj Bokddia Creative S. No. 93A/1 A/2, 93 A/2, 93A/3, 93A/4,

Commercial Buj
plot area of 12700,

including

body. %tc

3. Conditions under Water (P&CP), 1974 Act for discharge of effluent;:

under Red Category.

Environmental Clearance granted vide no. SEIAA-EC- 0“ 001 0347

Section 25 of the Water
Section 21 of the Air

S

2016and Municipal Solid Waste

“«

g

onditions and as detailed in the

6% a period up to commissioning of the
‘with validity of EC i.e. upto 15/06/2025

3 ’fgst;bé‘};it of the project is Rs. 98.00 Crs. (As per C.A.

L N

 valid for construction of Residential building Project

1] ‘1;%, Village: Wanwadi, Tal: Haveli, Dist: Pune on total
‘ g&o@%qm and total construction of built up area 48484.35 $q. mtrs
d%l\%ggwand services as per commencement certificate issued by local

Sr. | Description Permitted quantity | Standards to Disposal

No. of discharge (CMD) | be achieved

1. Trade effluent NIL NA NA

2. Domestic effluent | 203.0 As per 60% should be reused &

Schedule -1 | recycled and remaining
should be discharged in
A municipal sewer

UAN no. 00000049195, M/s. Raviraj Bokadia Creative.
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4. Conditions under Air (P& CP) Act, 1981 for air emissions;

1 DG Set (2 Nos) 750 KVA 2 As Per Schedule —IT
2 DG Set (2 Nos) 500 KVA 2 As Per Schedule -IT
5. Conditions under Solid Waste Management Rules 2016:
rslf) Type Of Waste Quantity & UoM Treatment Disposal
1 Bio-degradable | 782 Kg/Day owC Used as manure
Non- 1149 Kg/Day NA Handed over to local recycler for
biodegradable recycling X
ti STP Sludge 4 Kg/Day Used as manure A

6. Conditions under Hazardous and Other Wastes (M & ™), ﬁ%§§»§016 for
treatment and disposal of hazardous waste: NIL, LY T\

7. The Board reserves the right to review, amend, suspet;;%@
consent and the same should be binding on the industry.

8. This consent should not be construed as exemption from, obtaining necessary
NOC/permission from any other Government authorig@iésf

9. Project Proponent shall comply the Constrgctfﬁn;xghd Demolition Waste
Management Rules, 2016 which is notified by Ministry of Environment, Forest
and Climate Change dtd.29/03/2016. o g

10. Project Proponent shall submit an affida ?s""wi?n Board’s prescribed format
within 15 days regarding the compliance “conditions of EC/CRZ clearance
and C to E. \ %,

11. Project Proponent shall comply with:the onditions stipulated in Environmental

Clearance granted by Gol vide SEIAA- @— 000000347 dated 15/06/2018.

oke ete. this

within 15 days regard
and C to E. L%
14. Project Proponen ;&H submit BG of Rs. 10.00 lacs within 15 days from the

i

issuance of Con for validity upto 30/04/2024 towards the compliance of

Consent Conditions:.
G @%%M.y

Received Consent fee of —
Amount (Rs.)  Transaction No. Transaction Date
1,25,000/- NINB6326237786 22/05/2018

Copy to:
1. Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Pune-I-- They are
directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Mumbai.
3. CC/CAC desk- for record & website updation purposes.

UAN no. 00000049195, M/s. Raviraj Bokadia Creative. Page 2 of 6
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Schedule-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have installed Sewage Treatment with the design
capacity of 210 CMD.

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so
as to achieve the following standards prescribed by the Board or under EP Act, 1986
and Rules made there under from time to time, whichever is stringent.

Sr No. [Parameters Etandards prescribed by
oard

Limiting Concentration in_:

g/l, except for PH

01 BOD (3 days 270C) |10

02 Suspended Solids 50
03 [cOD 100

da%y purposes such as toilet

flushing, air conditioning, firefighting, on land for ning etc. and remaining shall
be discharged in to the municipal sewerage sysigém; % ,

D] Project proponent shall operate STP for five _years from the date of obtaining
occupation certificate. s

The Board reserves its rights to review piag‘i’fsﬁ’s‘ﬁéciﬁcations or other data relating to

plant setup for the treatment of waterworks. fo é§he purification thereof & the system for

the disposal of sewage or trade efflyent*or:in"connection with the grant of any consent

conditions. The Applicant should gb}itaxggprior consent of the Board to take steps to

establish the unit or establish, anf*tgé:?tment and disposal system or and extension or

addition thereto %

2) Project proponent shaggnjgall online monitoring system for monitoring of
BOD, SS and flow pa ﬁw%é sters at the outlet of STP.
® t e X

e

3) The industry shogiéxe sure replacement of pollution control system or its parts after

expiry of its expe te;%lffe as defined by manufacturer so as to ensure the compliance of

standards and'safety of the operation thereof.

4) In case, the water consumption of the project is not covered under the water consumption
of locaibg@(, in that situation, the project proponent should submit the CESS Returns in
the “prescribed format given under the provision of Water (Prevention & Control of
Pollutign) Cess Act, 1977 and Rules made thereunder for various category of water
consumption.

In case the water consumption is duly assessed under the quantity of water
consumption of local body, the project proponent should submit certificate to that effect
from the concern local body with the request not to assess CESS on their water
consumption, being already assessed on the water consumption of local body.

Sr. Purpose for water consumed Water consumption quantity (CMD)
no.
1 Domestic purpose 226 iy

—

UAN no. 00000049195, M/s, Raviraj Bokadia Creative. ' Page 3 of 6




Schedule-IT

Terms & conditions for comg‘ liance of Air Pollution Control:

1. As per your application, you have proposed to install the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Sr.  Stack APC Height Type Quantity UOM
No. Attached To System in Of Fuel
Mirs,
DG Set Acoustic Diesel
(2 nos) enclosure
(7T50KVA)
2 DG Set Acoustic -
(2 nos) enclosure
(500KVA)

* Above roof of the building in which it is installed

sy & S, . .
2. The applicant should operate and maintain%gb&g@ ' mentioned air pollution
control system, so as to achieve the level bg&gé lutants to the following
standards. o

Y
o NG
| Particulate matter | Not to exceed = “J4150 mg/Nm3, |

5 0 N,

3. The Applicant should obtain necefégﬁf prior permission for providing additional
control equipment with necessary &pe f‘iﬁcations and operation thereof or alteration or
replacement alteration well before its‘life come to an end or erection of new pollution
control equipment. an,

The Board reserves its rights tgvary all or any of the condition in the consent, if due
to any technologicah,jﬁm %fémént or otherwise such variation (including the change

s

of any control equipment,“other in whole or in part is necessary),

4
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Schedule-I11

Details of Bank Guarantees

Sr. | Consent Amt of Submission | Purpose of BG Compliance Validity
No. | (C to BG Period Period Date
E/QO/R) Imposed
1 Consent to | Rs. 15 Days Towards not to take [Upto 30/04/2024
Establish 10 lakh effective steps prior Commissiongiig
to obtaining EC

UAN no. 00000049195, M/s. Raviraj Bokadia Creative.
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Schedule-IV

%

General Conditions:

1) The applicant should provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
should pay to the Board for the services rendered in this behalf.

2) The firm should strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-
Waste (Management) Rules, 2016.

3) Drainage system should be provided for collection of sewage effluents. Terminal manholes
should be provided at the end of the collection system with arrangement for measuring the
flow. No sewage should be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage should find its way other than in designed and provided collection
system.

4) Vehicles hired for bringing construction material to the site should be in gé%}g condition
and should conform to applicable air and noise emission standards and should be operated
only during non-peak hours. g@g e

5) Conditions for D.G. Set e

a) Noise from the D.G. Set should be controlled by providing aﬁf’a@ﬁyémg enclosure or
by treating the room acoustically. AR Y
b) Industry should provide acoustic enclosure for contgok:h;: noise. The acoustic
enclosure/ acoustic treatment of the room should be design

e desigried for minimum 25 dB

(A) insertion loss or for meeting the ambient nqﬁ%‘é{@ﬁdards, whichever is on
higher side. A suitable exhaust muffler with Jirisertion loss of 25 dB (A) should
also be provided. The measurement of igﬁe&é 1 loss will be done at different
points at 0.5 meters from acoustic enclosuréfrgogl'énd then average.

¢) The industry should take adequate »ﬁegsfﬁ%s for control of noise levels from
its own sources within the premises dm. respect of noise to less than 55 dB(A)
during day time and 45 dB(A)‘zégﬁ;;ingf the night time. Day time is reckoned
between 6 a.m. to 10 p.m an&pight:ﬁgge is reckoned between 10 p.m to 6 a.m.

d) Industry should make efforts" 0'bring down noise level due to DG set, outside
industrial premises, withinambient noise requirements by proper sitting and
control measures. T b g

A
e) A proper routine and\spre%ntwe maintenance procedure for DG set should be set
and followed in consultation with the DG manufacturer which would help to
prevent noise,levéls 6f DG set from deteriorating with use.
f) D.G. Set shogjﬂibé;,gpérated only in case of power failure.
g) The applican ould not cause any nuisance in the surrounding area due to
operationiof Di(¥. Set.
h) The apﬁ;:f%gﬁ? should comply with the notification of MoEF dated 17.05.2002
reéafdiﬁ%ffiloise limit for generator sets run with diesel.

6) Solid @a&gy—ﬁ'l‘he applicant should provide onsite municipal solid waste processing
system ’&sﬁqﬁld comply with Solid Waste Management Rules, 2016 & E-Waste (M) Rules,
2016.% ' ‘

) Afﬁd;%\;w undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web
site of the MPCB,

8) The industry should submit official e-mail address and any change will be duly informed

to the MPCB.
9) The firm should submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31st march in the prescribed
Form-V as per the provision of rule 14 of the Environmental (Protection) Second Amended
rule 1992, ,
10) The applicant shall make an application for renewal of the cénsent at least 60
days before the date of expiry of the consent.

UAN no. 00000049193, M/s. Raviraj Bokadia Creative. f Page 6 of 6




ION CONTROL BOARD

Kalpataru Point, 3rd & 4th floor,

Sion- Matunga Schema Road No. 8,

:  Opp. Cine Planet Cinema, Near Sion Circle,
Sion (E), Mumbai - 400022

MAHARASHTRA POLLUT

Phone : 24010437/24020761 et
124037124124035273

Fax : 24044532/24024068
" 124023516

Email : jdwater @mpcb.gov.in

VisitAt : httn:/mpchgovie

Infrastructure /Red/LS! '
Consent order No: Format1.0/BOAD (WPC)IUAN-OGMZOICEICO- {qe -Too oyéey
Date | 10‘71_12019

To

w;. Ravira) Bokadia Creative,

S.No. 93AM, A2, 83 Aj2, S3A/3, 93A/4

Wanwadi, Tal: Haveli, Dist: Pune. . -

Sub: Amendment in Consent to Establish for Commercial Development Prgt't ;;\md

under Red Category. "‘;:\
Ref: 1. Consent to Establish Granted vide Format 1.0 moraomo)lcc-wo:g‘@:ajs

dt.7/01/2019
2, Your Application vide UAN No. 0000068420 Dated: 06103/201\
3. Minutes of Consent Committee meeting held on 12!08!2019k

For: Amendment in Consent to Establish for Commercial Develop % ject under Section 25 of
the Water (Prevention & Control of Pollution) Act, 1974 & underSegtio 21 of the Alr (Prevention &
Controt of Pollution) Act, 1881 and Authorization under Ru azardous and Other Wastes
(M & TM) Rules, 2016 is considered and the consent is (ghted subject to the following terms
and conditions and as detalled in the schedule |, Il, Il & exed to this order:

| Y .

1. The consentis granted for a period up to Q‘{L of the project or of § years whichever
is earlier. )

2, The proposed capital investment of Re. 97.98 Cr.
(As per C.A certificate submitted ponent)

Amendment in Consent to Establis for Commercial Development Project named as M/s.
Raviraj Bokadia Creative, §. | A2, 93 A2, 83A73, 93A/4 Wanwadi, Tal: Havell, Dist:
Pune. For total Plot area 1{000+Sqm and total construction built up area 51,834.47 Sqm
including utilities and serv per Construction Commencement (Cartificate issued by local

body.

8. Conditions \ r (PECP), 1974 Act for discharge of effluent: _
sr. pti Permitted quantity of Standards to | Disposal
\ discharge (CMD) be achieved

1. _|T uent NIL NA NA

2. | Dom effiuent 243,93 As per 60% should be reused &
: ‘ Schedule -1 recycled and remaining
should be discharged in

municipal sewer |
4. Conditions under Air (P& CP 1881 for air emissions:
0 O D
1. | DG Set . 830 KVA , 2 | As Per Schedule i
2. |DCSst 500 KVA 1 As Per Schedule =i
3. As Per Schedule -l

DG Sat 900 KVA

M/s. Ravirs) Bokadia Crestive UAN 068420 Page 1 of 6
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" 12.Project Proponent shall instali onlin

6. Conditions under Solid Wéste Management Rules. 2016:

Sr.
no. | TYpe Of Waste | Quantity & UoM | Treatment Disposal
1 Wet garbage 897.5 Kg/Day Organics waste Used as Manure
Converter with .
composting facility
-I Biogas digester
with composting
_ . facility - '
2 Dry garbage 1198.,5 Kg/Day - Segregate and Hand
over to Local Body for
_ recycling
3. | STPsludge 28.0 Kg/day STP Used as manure
4 E waste 21,15 Kg/day - Authorize vepder&

AW
6. This consent is issued with overriding effect of earlier consent granted by Bo ﬁé} tter No.
Format 1.0 /BO/RO(HQ)/CC-1901000378 dL.7/01/2019 36 :

7. Conditions under Hazardous and Other Wastes (M & TM) Rules, if treatment and
disposal of hazardous waste; NiL. %

8. The Board reserves the right to review, amend, suspend, revoke is consant and the same
should be binding on the industry. \ | ,

9. This consent should not be.construed as exemption from bl% necessary NOC/permission
from any other Govemment authorities. ; ’

10. Project Proponent shall comply the Construction ag {?‘
2016 which is notified by Ministry of EnvironmepiaFqrest

11.Project Proponent shall submit an affidavi e
regarding the compliance of conditions chEGH

bynolition Waste Managemént Rules,
and Climate Change dtd.29/03/2016.

of STP.
18.Project Proponent shall provide ©ggahic waste digester with composting facility or Biogas
digester with composting fa

14.The applicant should the conditions stipulated in Environmental Clearance
Obtainad. from SEIAA, t Depariment, Government of Maharashira, dt. 15/08/2018,
for total plot area 12.}00() and total construction BUA 51,834.47 Sqm.

\ .
\Q:b‘ For and on behalf ofthe B
%:3} Maharashtra Poljution Control Boa

Received Consent fee of —

Sr. No. Amount (Rs.) Transaction . No. Date Drawn On

QINB7283323744

(E. diran, IAS)
Membey Secretary

Copy to:
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune-l — They are
directed fo ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Mumbal. ,
3. CC/CAC desk-for record & website updating purposes.

M/s. Ravira] Bokadia Crestive UAN 068420 Page 2 of 6
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Schedule

Yerms & conditions for compliance of Water Poliution Controi:

1)  A]As per your application, you have proposed to insisll of Sewage Trealment Plants (STP)
with the design capacity of 260.0 CMD :

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage 50 as to

achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules
made there under from time to time, whichever is stringent,

No.  [Parameters IStandards prescribed by Board
Limiting Concentration in mgA, except for PH
P1 OD (3 days 27°C)) 10 ™,
b2 Fuspended Sollds 20 TWY
03 oD 50 N
D4 esidual chiorine PPN G N
. N :
C) The trealed effiuent shall be 80% recycled for secondary pu \@1 as toilet flushing, *
air conditioning, firefighting, on land for gardening etc and n%‘shaﬂ be discharged in
to the municipal sewerage sysiem. .
D} Pfoin?gl praponent shall operate STP for five years ste of obtaining occupation
certificate.

The Board reservesits rights to review plans, Specificyll other data relating to plant setup
for the treatmant of waterworks for the purificatiop thecadf & the system for the disposal of
gewage or trade effluent or In connection wi %rant of any consent conditions. The
Applicant should obtain prior consent of the Bo steps o estabiish the unit or establish
any treaiment and disposal system or and or addition thereto

2) The industry should ensure replacem flution control system or its parts after expiry of
its expected life as defined by =0 as to ensure the compliance of standards and
safety of the operation thereof. :

3) The Applicant shal w%% provisions of the Water (Prevention & Control of

Pollution) Act, 1974 , by instaliing water meters and other provisicns as
contained in the said

Sr. Q! %am consumed Water consumption
aeSlic pIpose piid

DR nt shall provide Specific Watef Pollution control system as per the conditions
986 and rule made there under from time to i

4) The

M/s. Ravira] Bokadla Crestive UAN 068420 Page 3 of 6
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Schedule-|l
Terms & condjtions for compliance of Alr Pollution Control:

1. As per your application, you have proposed to install the Air poliution control
(APC)system and also proposed to erect following stack (s) and to observe the
following fuel pattern- )

Sr.  Stack uom

APC Height

Type Of Quantity

Attached To  System in Mtrs.  Fuel
(3033 3\7}\, 2,‘,‘3‘;’5‘:,; 60 | Diesel 280 LitHr
2. DG Set Acoustic . : - -
(S00 KVA) |enclosuwre | #47 | Diesel 88 Litll-lr} .
3. DG Set | Acoustic LYy -
GOOKVA) | onlonpe | 800 | Diesel, | 188 | Wi\

* Above roof of the building in which it Is installed,

poliutions control

2. The applicant should operate and maintain above mentioge!
ndards.

system, so as to achieve the level of pollutants to the fol

[Particulate matter [ Not to exceed | 1w » ]
or providing additional control

3. The Applicant should obtain necessary prior p

equipment with necessary specifications and o thereof or alteration or replacement
alteration well before its life come to an end b n of new poliution control equipment.
The Board reserves its rights to vary all or ga condition in the consent, if due to any
technological improvement or othe (including the change of any control
equipment, other in whole or in part !sg ). :

MJs. Raviraj Bokadla Creative UAN 068420 Page 4 of 6
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Schedule-ill
Details of Bank Guarantees

Sr. | Consent Amt of BG Submissio | Purpose of BG Compliance | Validity .
No. | (C to E/OIR) | Imposed nPeriod | Period Date I
1 Consent to | Rs. 10 lakh 15 Days Towards Upto Five years
Establish Compliance of EC | Commissioning
_ i and consent of the project I
- condttions. |
S
N
%4:\:\.)
@TM
M/s. Ravirs) Bokadia Creative UAN 068420 Page 5of 6
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Sche:fulHV
General Cogdgtious: )

The following general conditions shal apply as per the type of the industry,
1) The applicant shall Provide fa
and hazardous waste to the Board staff at the tarminal or designated points and shall pay to the
Board for the services rendered in this behalf, -

4) Vehicles 1hlred for bringing construction material to the site should be ing jon and
should conform to applicable alr and noise emission standards and should erfated only
during non-peak hours.

5} Conditions for DG, Set - . Q

a) Noise from the D.G. Set should be controlled by providing a C enclosure or by
treating the room acaustically. : ""@\

B} Industry should provide acoustic enclosure for control o acoustic enclosure/
acoustic treatment of the room should be designed for m 25 dB (A) insertion loss or
for meeting the amblent noise standards, whichever er Side. A suitable exhaust
muffler with insertion loss of 25 dB (A) shall also : The measurement of insertion

ustic enclosure/room and then

loss will be done af different points at 0.5 meters
average, ,
€) The industry shall take adequate mea rcontrol of noise levels from itg own
sources within the premises in respact o| 8S than 55 dB(A) during day time and
45 dB(A) during the night time. D koned between 6 a.m. to 10 P.m and night
time is reckoned batween 10 p.m t
d) Industry should make efforts to noise level due to DG set, outside industria!
premises, within amblent nis by proper sitting and control measures,
e) Instaliation of DG Set must in compliance with recommendations of DG Set
manufacturer, .
f) A proper routine and: @ maintenance procedure for DG set should be get and
’ followed in consu the DG manufacturer which would help to prevent noisa levels
of DG set from detarX 8ling with use,
Febetated only in case of power fallure,
dild not cause any nuisance in the Surrounding area due to operation of

h) cT>h° &pplica
.G,
i) The app| %ll comply with the notification of MoEF dated 17.05.2002 fegarding noise
lim| rator sets run with diese|,

6 Sol The applicant shall provide onsite municipal solid waste processing system &

shall with Solid Waste Management Rules, 2016 & E-Waste (M) Ruies, 2018,

~ 8) The fim shall submit to this office, the 30th day of September evely year, the enviconment
statement report for the financial year ending 31st march in the prescribed Form-V as per the
provision of rule 14 of the Environmenta! (Protection) Second Amended fule 1892

10) The Applicant shall obtain Consent to Operate from Mahara htra Pollution
Control Board before commissioning of the Project.

Ms. Ravire) Bokadia Creative UANO068420 Puge 6 of 6
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Annexure m

Office of the Chief Fire Officer
Pune Municipal Corporation

Out W.No: FB/ 3~4qQ 2,

Date: o \\‘2-«02.'2\

To, | PV I —
Regional Officer, Z/V%' /3 W CO/ i
Maharashtra Pollution Control Board, Pune -1

Jog Center Building, 2™ Floor, Wakdewadi,

Mumbai —Pune Highway,

Pune — 411003

- Joint Committee visit in the matter of OA n0.28/2019 (1A no. 81/2020) ﬁlec.1 by
Tanaji Gambhire Vs Union of India & Ors. In respect of M/s Raviraj Bokadia
Creative, 93 Avenue, Wanwadi, Pune City, Pune.

Ref:- Your letter dated 24/12/2021 bearing No. MPCB/SROP1/211224-FT3-0150.

Subject:

Sir,
> With reference to above mentioned subject and your letter dated 24/12/2021 I would like to
reply you as follows that:-

1. I was personall ated at Survey No.
93A/1A72, 93A/2 fire engine to check
and confirm the building as per the
directions in the

nment Department,
Project Proponent,
gted-v e said Commercial
ndsFloor, First Floor, Second

Mumbai, Officers
Complainant

§\/\ and in working conditions...
N\ % 1 4. During the visit in front of all committee members including complainant and his Advocate we
S did the movement of Fire Engine and I do not find any type of difficulty which can cause
obstruction for fire tender movement. Only at one corner we found fabricated steps were

installed behind the complex for loading and unioading materials of one-unit holder because of

w/ which the Fire Engine speed got slower at that particular point. Hence we instructed to the
oject proponent to remove those fabricated steps to maintain the marginal distances for more

\@ oother movement of fire engine in case of any emergency.
. During movement of said Fire Engine we do not find any type of difficulty because of turning

\}\ ) N radius or margins. Fire Engine continuously moved forward from starting point to the end point
of said commercial complex without any marginal or radius obstruction and the fire system
Qgﬂxinstalled in the said complex is well maintained, operational and in working condition.

/ (Pr
Chief Fire

Pune Municipal Corporation
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Aonecure . TR

{Rf(:) gw: Joint Co.mmi?tee visit in OA. No.28/2019 (IA no. 81/2020) on 29.12.2021 at
WU am to project site of M/s. Raviraj Bokadia Creative ‘93 Avenue’, Sr. No. 93 A/1,

A/2,93 A2, 93A/3, 93 A/4, Wanwadi, Tal Haveli, Dist. Pune.

ratnakar karade <karade.garden@gmail.com>

Fri 11-02-2022 18:11
To: SRO Pune 1 <sropunel@mpcb.gov.in>; dattatray.bhalerac@nic.in <dattatray.bhalerao@nic.in>; pjarchco@gmail.com

<pjarchco@gmail.com>; gokhale.sanjay@yahoo.com <gokhale.sanjay@yahoo.com>

0 4 attachments (10 MB)
nivedan.pdf; Circular.pdf; 130 to 145.pdf; 68 to 98.pdf;

respected sir/madam

- pl see attachment

thanks and regards

Ratnakar Karade
AGS Pune Municipal Corporation

. ~Samsuhg Qg&dtamg.

On Tue, Feb 1, 2022 at 11:36 AM SRO Pune 1 <sropunel@mpcb.gov.in> wrote:

~ Reminder-1
- Most urgent- NGT Matter

* Sir/ Madam,
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n
Pune Municipal COrP ol:;t;:d 'Office,
Wanawadi Ramteka
Tree Department

OQutward No.: 65326
Date:  11/2( 2012~

Sudb Regional Officer, Pune-)
Maharashira Pollutig
Jog Center Building,
2 Floor Wakdewadi, pyn
Pune-d411003.

Sub: !;31;2 ﬂ:@?::r:::iv ?eetmbunal OA. No.28/2019 {IA no.
N TEEC OF Tangji Balasaheb Gambhire Vs Union of
india & Ors
Ret: Joint Committee visit project Ms. Raviraj Bokadia Creative
"93 Avenue’, Sr. No. 93 Af1, A/2, 93 Af2, 93A/3, 93 A/4,
Wanwadi, Tal Haveli, Dist. Pune, an 29.12.2021.
With reference to above mentioned subject the Joint Committee
visit of said site M/s. Raviraj Bokadia Creative ‘93 Avenue’, Sr. No. 93
Af1, Af2,93 A2, 93A/3, 93 AJ4, Wanwadi, Tal Haveli, Dist. Pune, dated
29-12-2021 was done. According to the allegation and objections made
by the applicant, we checked that there are total 166 no of trees. The
trees commonly named as shirish, raintree and umber are 15-16 years
old. These three trees are well maintained by developer and are well in

condition, But the commonly name tree shirish is in between the side
'g3 Avenue’ bullding. Due to this the growth
fully grown but in future the
und wall of Creative "93
be do his fencing in

n CQﬂtfﬁl Boafd.

€-Mumbai Highway,

cornpound wall of Creative
of tree trunk will be Inhibited. This tree is
growth of tree will damage side compo
Avenue’. For this condition the developer can
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fabricati
Hon work andg will provide some space around the tree trunk for

s futy
> lure trunk growth. And the developer will save both the tree and
side compound wall atso.

The following 31 trees are planted behind the Creative '3
Avenue' bullding n pot like structure of cement wall. Due to this the
trees will not die but the full growth of tree roots will stunted in future
and it teduces the growth of tree. After some time in saarch of water
and nutrients the roots of trees will damage the struclure and
penetrate into the ground. For full growth of trees the developers
should teave space 1.5 m from side compound wall and dig the proper
pil of 1meter b x imeter | x lmeter hon ground then plant the trees la
4 m space apart from each other as mentioned in circular dated
26/11/2007 attached here for reference,

Tree |Tree common |Tree | Tree common | Tree | Tree common |

no | name no | name no | nams |

68 | kanchan 79 |Bakul 90 | Kordia !

6% | Mohguni 80 |Kanchan 51 | Bakul

70 |Buch 81 | Bakul 92 |Kordia
__ |71 |Bakul 82 |Kordia 93 |Buch *

72| Kordia 183 |Bakul 94 | Kordia

73 |Kanchan |84 |Kanchan 195 |Karchan |

74 | Kordia 85 |Kerdla |96 | Bakul

75 | Bakul 86 | Mohguni 97 |Kordia

76 | Kanchan 87 |Buch 98 |Kanchan :

77 | Kordia 88 | Kanchan

78 | Mohguni 89 | Mohguni )
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the c:: :5 number of trees, commonly name as kordia are olantievd on

condit pound wall‘ in front of the Creative ‘93 Avenue’ building. Same

On as mention above was happen In terms of growth of this

trees, Developer or plot owner should follow the pracedure mention
above for full growth of trees.

Actual site photos attached for your reference. This information is

provided as per your e-mail.

. Thanking you, |

Sham Taru
Assistant Municipal Commissioner,
T AndTree Officer '}!,
Wanawadi Ramtekadi Ward Office
pune Municipal Corporatien




